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SHRI S. D. PATIL: The position is like 

this. According to Article 345 of the 
Constitution, 

 the Legislature of a State may by law 
adopted any one or more of the languages 
in use in the State or Hindi as the language 
or languages to be used for all or any of the 
official purposes of that State," 

According to this Article a State is free, after 
due legislation, to adopt Hindi or any other 
language for the official purposes of that 
State. So far as the use of English is 
concerned, the same Article provides that, 

..until the Legislature of the State 
otherwise provides by law, the English 
language shall continue to be used for those 
official purposes within the State for which 
it was being used immediately before the 
commencement of this Constitution." 

Since the Bihar Government has taken the 
stop to authorise the use of Hindi for all 
official purposes, we presume that they would 
have done so after due legislation about the 
official language. This subject, however, is 
within the purview of the State Government. 
The Central Government strictly speaking 
does not come into picture. This has however 
been the policy of the Central Government 
that the use of the State languages should be 
progressively increased for the usual official 
purposes of the State. 

SHRI N. P. CHENGALRAYA NAIDU: 
What will happen to the non-Hindi speaking 
officers who are working there? 

SHRI S. D. PATIL: Government has not 
received any complaint from the IAS or IPS 
officers. 

THE  APPROPRIATION   (No.  3) BILL,   
1978—Contd. 

SHRI ERA SEZHIYAN (Tamil Nadu): Mr. 
Deputy Chairman, I thank you very much for 
allowing me an opportunity to participate in 
this discussion on the Appropriation Bill. This 
happens to be my maiden speech in this 
House, though for about 15 years I have been 
participa-ing in the discussions on Appropria-
tion Bills in the other House. I deem it a great 
honour to be among the speech in this House, 
though for time in the discussion in this 
House. Very many matters stem from the Bill 
and many charges have been trotted out in this 
House. During the course of this discussion 
we get an opportunity to ventilate our grie-
vances and to speak out frankly. Sir, this 
opportunity to speak out one's mind was not 
there for about 18 or 19 months.   Now we are 
having it. 

We welcome every kind of criticism—
criticism that the Janata Party has failed in 
this respect or that respect. That does not 
unnerve me or others on this side. We, in fact, 
welcome open criticism and we feel that there 
should be availability of communication 
between this House and outside. Whatever I 
say here goes out of the House and I feel that 
is a great thing. 

Sir, criticism does not kill a Government. In 
Tamil we have a couplet in TIRUKKURAL: 
"Idippa rai Ilia Emara Mannan, Kednppar 
Ikanum Kedum". It says that a ruler who is 
devoid of hard critics shall destroy himself 
without anybody else destory-ing him. The 
Janata Party will go the same way, if they try 
to suppress criticism if they try to suppress 
dissent and then to suppress dissenters 
themselves. If Janata Party does not live upto 
the people's expectation, if Janata Party is not 
able to fulfil the promises given to the people, 
then it deserves not to be in the Government. It 
should be thrown out by the people and by the 
due process. If we have got a system where 
criticism is possible, where people can criticise 
fhe Government without fear and where 
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[Shri Era Sezhiyan] the people can change 
the Govrnment without violance, then I am for 
such a system. Such a system is more im-
portant than this party or that party in the 
Government. We do not mind being thrown 
out. We do not want to perpetuate our rule 
beyond the consent of the people. We do not 
want to extend the life of the Government Or 
to resort to the extraordinary powers given to 
us by the Constitution. If we fail in the 
promises given to the people, then we deserve 
to be out. But when we are chucked out, please 
put something which is democratic in our 
place. Please do not bring back 'the traumatic 
days of emergency and do not bring back the 
days of suppression. Please see that 
democratic procedure is allowed to •continue 
and flourish in this country. That should be our 
basic aim. If Janata Party goes out of power. I 
will be sorry for the Janata Party but I will be 
glad for the democratic system. Therefore, that 
should be the basic aim of all those who are 
assembled in this House, both on this side and 
that side. Today Prof. Ranga is on the other 
side, but some of his humble followers are on 
this side of the House. Our Finance Minister, 
for instance, happens to be one of his good 
friends firm in their connection, whereas the 
master has gone to the other side. 
I do not envy the Finance Minister. He does 
not have a clean slate. He is having 
constraints. In the last twenty years we have 
made the finances of the country a bugbear. It 
is a 1 P.M. wild dream and it is very difficult 
from the statistics to find out the real position. 
This is one of the most confused Departments 
of the Government of India. It is a Department 
in which the statistics do not give the real 
picture that is obtaining at the moment and it 
is not the making of Mr. H. M. Patel or Mr. 
Agarwal. But it is something which has been 
there for decades, and it is something which 
has been handed down to them. If somebody    
takes    the    trouble of    going 

through the PAC Reports, he will find that 
there are very many Reports which do not pay 
any glowing tribute to the Finance Ministry 
for their art of budgeting or for their method 
of collecting figures. The other day there 
was" a tremor here, there was a 
condemnation, and it was about the tax 
arrears. What happened to that? The figure of 
Rs. 993 odd crores was mentioned in this 
House. But who was the cause for this, for 
this ac-cummulation of the arrears? Has this 
occurred just in one year? Sir, I can go even 
to the basic question. What are the correct 
figures with regard to this? Can anybody give 
me the figures relating to this? Only two or 
three days ago, a PAC Report was laid of the 
Table of this House about the tax arrears. The 
question was put with reference to a 
particular date, that is, 31st Mrch 1976, and 
the figure that was given was Rs. 993 crores. 
When a specific question was put by the 
Public Accounts Committee on an earlier 
occasion, the Finance Secretary had to admit 
the inaccuracy in the figures: 

"The Finance Secretary in his evidence 
said that the figure of Rs. 993 odd crores 
had been referred to as gross arrears. 
Frankly speaking, this is a misnomer, 
because part of it does not constitute 
arrears at all." 

Therefore, when you give certain figures, you 
yourself say that those figures are not correct. 
Take another case. There was a question the 
other day here about the number of as-sessees 
with over ten lakhs or twenty lakhs of arrears. 
It was said that despite the setting up of a 
Special Cell in the Board, the number of as-
sessess with arrears over twenty-five lakhs 
was given as 238 as on 31st March, 1974 and 
it was mentioned as such in the audit report 
of 1973-74. About a year and a half later, the 
same Department came out saying that it was 
not 238, but 261. This is a simple case of 
finding out the number of assessees with 
arrears of over 
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twenty-five lakhs or so. At one time it was 
given out as 238. But the same Department 
comes out saying that it was not correct and 
that the figure is 261. I can quote any number 
of such instances, because these are the things 
that have been given to the Department itself 
over the years. 

MR. DEPUTY CHAIRMAN: I think you 
can continue after lunch. 

 
The House then adjourned for 

lunch at three minutes past one of 
the clock 

The House reassembled after lunch at six 
minutes past two of the clock 
[Mr. Deputy Chairman in the Chair] 

SHRl ERA SESHIAN: Mr. Deputy 
Chairman, Sir, before lunch I was telling how 
unenviable the position of the Finance 
Minister is today. Here is a department which 
has undergone much distortion and much 
confusion. They talk of anarchy in the 
country. There is more anarchy in the Finance 
Ministry. Here is a Ministry which does not 
know how much it collects every year. Her? 
is a Ministry which does not know how much 
arrears are there. I can give you examples of 
the contradictory figures given out year after 
year before the Public Accounts Committee 
and various other committees. 

This is the Audit Report for the 
year 1976-77 given to us two or three 
days ago. I refer to Revenue Receipts, 
Volume 11, page 137, relating to taxes 
on incomes, that is, corporate taxes 
and taxes on incomes other than cor 
porate taxes as per the departmental 
books and the accounts figures. When 
ever the amounts are paid into 
the Treasury,        challans        are 
obtained and the intimations are sent to the 
Department. There is a total of the actual 
amounts collected. There is also total arrived 
at by the Department. At no time, these two 
figures tallied.   For the  year    1972-73,    
the 
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figure given by the Department is 1172.78 
crores whereas the accounts figures are 
1183.33 crores. For the year 1973-74, the 
figures are Rs. 1304 crores and Rs. 1372 
crores respectively. In 1975-76 and 1976-77, 
when order was brought in this country, 
when no opposition was there and when 
everything was done according to a 
discipline, the best of disciplines that can be 
thought of by any autocrat, what _was the 
nature of the figures? In"'1975-76 the 
departmental figures are Rs. 2031.52 crores 
and the Accounts figures are Rs. 2076 crores. 
In 1976-77, the departmental figures are 
2071.53 crores and the Accounts figures are 
Rs. 2178.63 crores, a difference of Rs. 107 
crores between the departmental figures and 
the Accounts figures. Rs. 107 crores are 
missing in their books when they have been 
paid into the Treasuries and the accounts 
have been taken. 

In this connection, I would invite the 
attention of the hon. Finance Minister to 
another thing. In 1976, the Nationalised 
Banks and the Scheduled Banks were also 
allowed to collect income-tax. I do not know 
how much service charge is being paid, apart 
from this amount that goes into the coffers of 
the Scheduled Banks which may be used to 
advance call money. Probably the collections 
through the bank are going to add to the 
difficulties and the Finance Minister should 
take it into account. 

There is a Department which does not have 
full figures, does not know where it stands 
and what the arrears it has to collect. In the 
end, the arrears get accumulated. Sir, they 
may say that the law is very nebulous. They 
may say that it is a time-consuming process to 
get these arrears. But during the times of 
emergency, they had all the powers with 
them. They were armed with all draconian 
laws. Arid, in fact, some of these detention 
laws were introduced on the plea that they 
wanted to bring to book the economic offen-
ders, anti-social elements and all that. What  
is  the  fate  of    these    things? 
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[Shri Era sesbian] Again this Audit Report 
gives the number of cases. The number of 
cases of frauds and evasions found out by the 
Department in the case of income-tax for the 
year 1975-76 was 8,234. Out of 8,234 cases, 
only one case ended in conviction. For the 
year 1976-77, when the emergency was at its 
peak, when all the powers were there, when 
the MISA was there and nobody could even 
whisper, when all the other penalising Acts 
were there, in that blessed year, as many as 
6,986 cases were caught for fraud and evasion. 
And the number of convictions carried out 
was 'nil'. With all your Acts and where 
discipline was at the highest peak, where 'talk 
less and work more' was adopted, out of 6,986 
cases, nqt a single case was put for penalty. 
About wealth tax, I can give you the figures. 
In the year 1976-77, 500 cases were taken up 
and the number of convictions carried out was 
again 'nil'. In the case of gift tax cases, the 
conviction carried out out of 32 cases was  
again 'nil. 

Therefore, Sir, what is all this? It is not as 
if the law was not helpful. They had more 
than what they wanted. But out of thse 6,000 
and odd cases, not a single case could they 
bring to conviction. Sir, they are talking about 
arrears in this one. I do not know the policy 
trTat was adopted. Sir, the latest Public 
Accounts Committee's Report was placed on 
the Table of the House on Friday. The 
Chairman of this Committe was Mr. C. M. 
Stephen. In this Report, at page 24, they refer 
to two interesting cases. 

One is the case of Mr. A. J. Cleveland. 
"This case relates to a foreign technician 
employed by the Hindustan Polymerk Ltd, 
Vishakhapatnam. Recovery of arrears relates 
to asses-ment year 1973-74 has been, stayed 
by the Dalai' High Court. In the Dossier the 
Commissioner remarked that the Board was 
requested on 14th June, 1976 to move the 
Delhi High Court to dispose of the writ 
petition early. The Incomt-tax Judicial Branch 
had been asked  to take  necessary  action.    
In- 

formation as to specific steps taken by the 
Board to enforce recovery before the party 
obtained the stay order  was  not  available." 

As per the Report of the Public Accounts 
Committee for the year 1975-76 the 
Government have issued specific orders to 
vacate the stay order against a foreign 
technician for the payment of arrears of tax. 
No action was taken, and now, they say, 'no-
thing is available with the Department.' 

The other case is about a major mica 
mining organisation of Nagpur area.   There it 
is  stated; 

The liability of the assessee is Rs. 2.97 
crores. The ITO reported that the assessee 
had no assets. The Zonal Committee had 
considered a partial write off of Rs. 2 
crores." 

Sir, Rs. 2 crores have been written off. I 
would like to know: Under what 
circumstances, Rs. 2 crores have been written 
off? It is not a small amount. Out of Rs. 2.97 
crores, Rs. 2 crores have been written off. 
There is one more sad thing about it. It has 
been brought out during the evidence taken by 
the Committee that the Income-tax Office 
itself was being housed in a building owned 
by that tax-arrear man. There were tax arrears 
of about Rs. 2.97 crores. The Income-tax 
Office was housed in that building. They have 
been paying rent very regularly. And in the 
end, cut of Rs. 2.97 crores, Rs. 2 crores have 
been written off. In this case arrears have been 
accumulating from 1953-54 onwards. I do not 
know when this was written off. 

During the time of the emergency, 
whenever there was an audit objection and 
whenever clarification were sought, files were 
not provided by the Finance Ministry or* the 
plea that these were policy matters. I will give 
you a typical example. This is in the Report of 
the Comptroller and Auditor General for 
1976-77. It has been stated at page 35 of the 
Report. 
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The facts of one such case are like this: The 
founder of ap ashram applied on 1-7-1976 at 
the height of emergency, for ad hoc 
exemption from payment of customs duty on 
the import of an aircraft which is said to have 
been donated to the ashram by a aircraft 
corporation of a foreign country. The value of 
the aircraft and accessories is rupees four and 
a half lakhs. By an ad hoc exemption order 
dated the 29th July 1976, under section 25 of 
the Customs Act exemption was granted. 
Therefore, Sir, the founder of an ashram, a 
man who wanted to cut himself away from the 
mundane world, applies for exemption from 
duty for the import of an aircraft of a foreign 
country, which is said to have been donated, 
but which, later on, it is found is not a 
donation or a gift, gets the exemption. The 
peculiar thing is that they have given the 
exemption and the Audit notes here: In 
response to the Audit demand in October 
1976 asking for the files leading to the issue 
of the order, the Ministry of Finance stated: 
"It will not be possible far the Department to 
send the file as it is a policy file". I want t0 
know what the policy involved in this. I want 
to know whether to get exemption from the 
payment 0f duty for the import of an aircraft, 
one should be the founder of ashram, whether 
one should be a sanyasi or a brahmachari, f 
not in practice, at least in name. iVhat is the 
policy involved? I would like the Finance 
Minister to tell this louse what the policy 
involved was. Vhy was the file refused to the 
Audit )epartment? Then how the Parlia-nent is 
to know. Then how the 'Ublic is to know? 

In 1973, the Central Excise Act was 
mended, especially section 4 of the 'entral 
Excise Act, which has very iany 
implications. When this Act 'as amended, the 
rules should have een framed under this Act 
so that tese could be implemented. For vo 
years, Mr. Deputy Chairman, fhe iles were 
not framed. I bring a large with  all the 
responsibilitv at 

my command—at that time I was about to 
leave the Public Accounts Committee—and I 
say that there was a deliberate delay on the 
part of the Ministry, if not the Ministers also 
for not framing the rules by which process this 
Government has lost Rs. 18 crores, if not 
about Rs. 20 crores. For two years dilly-
dallying was going oa and they did not frame 
the rules. 

I would like the hon. Minister to tell this 
House, and through this House, the outside 
public, how many refunds of excise duty were 
given during the crucial period of 1-1-1977 to 
19-3-1977. Tell us in how many cases refunds 
of excise duty were given without going 
through the adopted procedure. If you want. I 
can give you two cases. One is the I.T.C., the 
world known Imperial Tabacco Company, 
now the Indian Tobacco Company, and its 
subsidiaries which got as much as one crores 
of rupees by way of refund of excise duty. 
What was the procedure adopted? What was 
the policy? If it is a policy that cannot be 
given to others, at least to this House it should 
be known. What was the policy involved? The 
Tatas were given more than a crores and a half 
of rupees by the same emergency process. I 
would like to know under what "policy" these 
things have been done. In the end, I will give 
him one suggestion for the reduction in the 
arrears of income-tax. I would suggest two 
processes. Under sections 520 and 221, we are 
charging 12 per cent interest on these arrears 
and it is irrespective of the period of delay and 
irrespective of the amount involved. Even for 
Rs. 5,000, it is 12 per cent interest and for Rs. 
50 lacs also it is the same 12 per cent interest. 
For one year's delay, it is the same rate of 12 
per cent and for 10 years' delay, it is the same 
rate. It is a simple interest. There may be other 
penalties involved but those are at the 
discretion of the Department. That is not 
mandatory.   What I would now 
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[Shri Era seshian] escalate it. If the amount 
of arrear is not paid within one year, you 
charge 12 per cent; after a certain period, you 
charge 18 per cent and thereafter 24 per cent. 
This may look odd to you but in the States of 
Assam and Bihar, if there are arrears of sales 
tax, first they charge 6 per cent; then they 
make it 12 per cent and if it goes on beyond 
two years, the rate goes up to 24 percent. Why 
are these big tycoons not paying their tax 
arrears? They will gladly pay 12 per cent 
interest because if they invest that money in 
the ordinary market, they get 16 per cent and 
18 per cent inte* rest. So, I suggest that the 
rate of interest  should be escalated. 

Secondly, Sir, I think these two Depart nents 
should be separated, that is, the assessment 
Department and collection Department. Now 
they are having both these functions under one 
Department. In the U.K., as soon as the 
assessment is over, it is sent to another 
Department to the office of +ne Auditor 
General of Internal Revenue Collections. It is 
the duty of the -other man to collect the 
demand. But here in India, we have got all 
these functions under one Department. I know, 
sometime ago, there was functional bifurcation 
but It was all under the same Commissioner 
and, therefore, it did not work. The objective 
was laudable but the implementation was » 
failure. Therefore, I would attribute the falure 
not to the system but to its implementation. 
Separate cadre should be created; separate De-
partment should take charge of thia function so 
that as soon as the demands are raised and the 
assessment is over, the collection part should 
be taken over by the other Department. 

One more point I would touch upon, and 
that is about the Comptroller and Auditor 
General. We do not have the full-fledged 
function of the Comptroller and Auditor 
General. Previously, he was looking after the 
accounts and now the accounts have been 
taken  over  by  the respective Minis- 

SHRI KALYAN ROY (West Bengal): 
Which is wrong. That was during the 
emergency. 

SHRI ERA SEZHIYAN: That was by an 
Act of Parliament. So, the accounts were taken 
over by the respective Ministries. All right. 
The name is 'Comptroller' but he is not 
controlling the flow of funds. In the U.K., 
Comptroller and Auditor General is an officer 
of Parliament. Here it is QO+ so. He does not 
control the flow of funds. I would, therefore, 
suggest to the Finance Minister and to the 
Government that the Comptroller and Auditor 
General should be empowered to control—as 
the name implies—the flow of funds so that 
we have a watchdog for the Parliament to 
control the appropriations, the demands voted 
by this House and the other House and he is 
answerable to Parliament. Now what happens 
is, the Secretaries simply at the end of the year 
will come and say that this is the excess or 
that is the shortfall. Why should there be this 
anomaly? That means, you do not have 
control over the flow of funds. You should 
have Comptroller and Auditor General who 
really controls it and is answerable to 
Parliament; he should really control the flow 
of funds out of the Consolidated Funds and 
even out of the contingency fund, the funds 
that have been voted or created by Parliament. 
We want that there should be an officer of 
Parliament who should be held responsible. 

Sir, with these words, I support the 
measures taken by  the appropriation made for 
this year with the hope thai all the 
accumulated sins of the past the  whole 
Augean stables,      will b« cleansed by the 
present Minister.    H< has got a very rich 
experience    no only in the Ministry but also 
in Par liament and the Committees.      Witl 
this background, I hope, the day wi come soon 
when the Finance Ministr; will be answerable 
with   correct fact and "orrect figures and not 
imagina tive figures or guess work and the re; 
estimate will come before the House I thank 
you. 
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SHRI KALYAN ROY: Sir, may I make a 
submission? On what grounds, the entire 
primary gold of over three tonnes has been 
handed over to the Maharani of Jaipur? Under 
what procedure, has this been done? 
Secondly, how is that the sterling tea 
companies have not paid income-tax to the 
tune of Rs. 60 crores and how is it that Mr. 
Patel is sitting idle over this? 

MR. DEPUTY CHAIRMAN: You can 
table a separate question on this. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA): When you are 
participating in the debate, you can say 
whatever you want to say. 

SHRI KALYAN ROY: I want to tell you 
about the sins of the present. I agree with the 
sins of the past. But what about the sins of 
the present? 

SHRI SANTOSH KUMAR SAHU 
(Orissa): Mr. Deputy Chairman, Sir, this 
Appropriation Bill which has come before the 
House is towards authorising the payment of 
a sum of Rs. 365533,70,33,000 for defraying 
the several charges which will come in the 
course of payment during the financial year 
1978-79. The purposes in respect of this 
authorisation have been spelt out in the 
Budget which will be implemented during the 
coming year. 

While speaking on the Appropriation Bill, 
hon. Members from the Treasury Benches 
have pointed out one thing. They said that 
they appreciate criticism but based of demo-
cracy. But Sir, I would like to ask them one 
thing. When you expect that democratic 
procedures should be in full swing, it is 
necessary that the right of the people to speak 
and agitate in a peaceful way should also be 
guaranteed by the Government. But what has 
been happening during the last few months? 
What has happened in Baiiadila? The 
workers, who were going to be retrenched, 
agitated against  it.    But    when     they    
were 

sleeping, they were fired at by the police. Is it 
a democratic Government? Then, what is 
happening in Agra? 

SHRI KALYAN ROY: It was a mass 
slaughter. 

SHRI SANTOSH KUMAR SAHU; It was 
a mass slaughter. When they were sleeping, 
they were fired at. I do not think there is any 
parallel to this incident in independent India. 
What is happening in Agra? When the 
Scheduled Castes, the Scheduled Tribes and 
the Harijans... 

SHRI KALYAN ROY; Sir, on a point of 
order. The hon. Minister is sleeping. Is it 
proper for him to sleep in the House? 

MR. DEPUTY CHAIRMAN; Please 
speak loudly. 

SHRl SANTOSH KUMAR SAHU: Sir, it 
has been pointed out by many hon. Members 
how, in Agra, when the Harijans and others 
were going in a procession, they were fired 
at. There is no use saying that we are living in 
a democratic country, if we are not allowed to 
agitate, if we are not allowed to agitate in a 
peaceful way in regard to our grievances. 
There is no use saying that we are living in a 
democratic country if the workers are fired at 
simply because they were protesting against 
their impending retrenchment. 

Sir, the country cannot survive without a 
vision Mahatma Gandhi gave us the vision of 
non-violence and this enabled us to free 
ourselves from the foreign yoke. I very much 
respect Lok Nayak Jayaprakash Narayan. He 
gave the country a vision, for which the 
people voted the Janata Party to power. But 
what is happening today? This vision has 
been completely eroded. The workers have 
been denied of their rights and they are being 
retrenched. Now, we are discussing about this 
appropriation. Before I go into the details, I 
would like to submit one thing.    When we 
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[Shri Santosh Kumar Sahu] are authorising the 
payment of this sum, is it not essential that we 
should discuss the various priorities? The first 
question I would like to ask is this. This 
appropriation is in respect of the expenditure 
incurred by the various Government 
Departments. But what do we see? The 
projects which are expected to be completed 
within one year or so, take years and years 
more for completion. In the meanwhile, the 
costs increase and the expenditure soars high 
up and the poor taxpayers have to bear the 
burden. Sir, when the hon. Finance Minister 
piloted this Appropriation he has very rightly 
said that 40 per cent of the Plan expenditure is 
in favour of agriculture, rural development. 
But I would like to submit that while it is 
proper that we should give priority to 
agriculture and rural development, we should 
not also ignore some other important points. 
We see the economic condition of the country 
when we read the report of the Deposit 
Insurance Corporation which has been 
circulated to the hon. Members. On page 2 of 
the report, it has been stated that there has 
been a shortfall in agricultural production in 
1976-77 season due to unfavourable weather 
conditions, from a record level of 120.8 
million tonnes in 1975-76 to 111.6 million 
tonnes in 1976-77. Sir, what is the crux of the 
problem? We want rural development. We 
want that the poor people should get more 
benefits. We want that they should get more 
employment opportunities. But what is 
happening today is just the opposite. On page 
7 it is said; 

"Although commercial banks have made 
commendable progress in bringing about 
rapid extension of banking facilities to rural 
and semi-urban centres, much still remained 
to be done, especially in view of the measures 
relating to liquidation of rural indebtedness 
which created a void, in the rural credit 
structure." Again on page 6 they have pointed 
out: 

"The credit-deposit ratio declined 

to 69.3 per cent at the end of December 
1977 from 75.2 per cent at the end of 
December 1976." 

So, Sir, whatever may be our pious wishes, you 
have to see in real sense how much the poorer 
sections have benefited. I would like t° have a 
moratorium on the already overpress-ing 
"Burden of loans of the poorer peasants and the 
land reform laws are actually implemented 
without which the poor will remain poor. Why 
are the people suffering? Why is the poor 
peasant becoming poorer today? It is because 
we have not implemented the land reforms. 
Whoever may be at fault, but we are again at 
the cross-road when we do not know what 
steps are we taking to implement the land 
reforms. We know the cases where rich 
landlords are snatching the land or the waste 
land which has been given to the poor peasants 
under the present Janata regime. With this 
structure how could , you improve the lot of the 
poor peasants? 

Again in the industrial sector also we see 
the same thing is happening. Just two days 
back'trfere was a report in the 'Economic 
Times' that due to phenomenal strikes and 
lock outs we have almost lost 2 million work 
days and the production has gone down to 
Rs. 500 crores in a year. Sir, these are very 
important matters. If we have to improve the 
economic condition of the country, we must 
take steps to achieve the targets of the pro-
jects that we have taken in hand in time. We 
should create the necessary conditions of 
development of the poor section. 

Then, Sir, we must say that the Finance 
Minister has rightly given importance to 
investment. He has given certain concessions 
to see that industrialisation takes place in the 
new rural areas. In the industrial policy 
enunciated by Government, it is said that they 
will not give emphasis on concentration of 
industries in the more developed areas of the 
country.     It  is  very  good,  but   the  very 
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fundamental question is whether the 
investment which the hon. Finance Minister 
wants to boost up will go for the low priority 
sector like luxury goods production or 
whether it will be used for high priority items, 
like cement and other things which we need 
so urgently. There has been shortage of 
cement in the country. Its price has gone up. 
The effect of the rising prices has been felt by 
everybody. The price of pulses is going up-It 
was reported that the pulses would be 
imported. Is it the policy of this Government 
to import pulses for a long time. Some of the 
Departments are thinking to bring coal from 
outside. I would like to know, what will 
happen to our coalmines and the labourers? 
Why not the Energy and Coal Ministry is 
planning for new washing and 'benefication 
Plants to have better coal to feed the Steel 
Plants. The example of Bailadila is a pointer 
to" that. The position of iron in the whole 
international market is very much in a 
recession. So many mines will be closed. 
Thousands of workers will be retrenched. 
Now what is our programme for them? These 
are the fundamental things which we should 
consider, which are before the Government 
for which the Janata Government is playing a 
deaf ear. 

Now I would like to tell another important 
aspect. A few months back the West Bengal 
Finance Minister called a Conference. One of 
the Central Cabinet Ministers also attended 
this Conference. During the discussion in this 
Conference the bone of contention was like 
this. It was argued as to why these States 
which produced the basic materials like coal 
which produces energy and makes the loco-
motives run—now of course, there is 
electricity and diesel in some cases— hut coal 
is the source of creating energy—should 
suffer. Why are the States like Orissa, Bihar 
and West Bengal in the eastern zone which 
are producing coal, iron ore and other things, 
suffer today in the contry? These  areas  have  
been   contributing 

to the development of the country by 
providing the basic raw material. So, will 
there not be specific programmes for their 
development? Now when an international 
recession has come in, the iron export 
position is not so good, will not the 
Government do something to see that these 
people who are employed in those areas are 
given certain other opportunities of 
employment? If we did not create other 
opportunities of employment for those who 
have contributed in the past, who have 
suffered in the past, then that would mean 
that we would be creating more and more 
gaps between the rich regions and the poorer 
regions. Then, coming to the other point, Sir, 
regarding levy on coal and electricity, there 
should have been more concessions given by 
the Finance Minister. 

Sir, now there is a national debate on the 
question of financial relations between the 
Centre and the States. In the past, these 
matters were within the realm of the States. 
States used to charge levy on coal and 
electricity and that was a great source of State 
revenues. Now this levy on coaj and energy is 
going to be levied by the Central 
Government. So that will restrict the scope of 
the State Governments to further augment 
their resources. Is this not a question which 
the Seventh Finance Commission should go 
into? Whatever the Finance Minister may feel 
that it is not going to have an impact on the 
prices, the heavy electricity-consuming in-
dustries like aluminium are definitely going 
to be affected. This levy is going to increase 
the cost structure of production of aluminium. 
If there is agitation in the States, they have no 
way out. It will greatly affect the lower strata 
of the people of our country. Who are the 
biggest consumers of energy? The Railways, 
the public sector undertakings like the iron 
and steel plants. 

Ultimately, it will rise their cost of 
production and they will try to throw the 
burden upon the consumer— the people of 
this country and as a 
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result of which there will be a chain reaction 
in the price structure of other commodities 
too. Ultimately, the common purchaser has to 
suffer. The other levies which have been pro-
posed will have some effect upon the price 
structure. We know already that for the last 
12 months or so, the prices are rising. Of 
course, we are always told in Parliament that 
the trend of price rise, percentage-wise, is not 
higher. But in the case of pulses, it is very 
much higher. Cement is not available in many 
parts of the country. So the construction work 
in the private sector has come to a stop. I 
know from personal knowledge that the 
labourers who were engaged by private 
persons in construction works are sitting idle. 
So we are creating more problems in the 
country in this way. 

In our country, manpower is the greatest 
source of strength. In our planning and fiscal 
policies, it is necessary that we must 
encourage industries which will employ more 
persons. It is very good that we are trying to 
develop rural industrial estates. But there are 
some fundamental questions. Previously also, 
there was an attempt to develop industrial 
estates. But what had happened? In the rural 
areas, there is lack of expertise, there is lack 
of managerial experience and there are 
financial difficulties. Of course, with the IDB 
and other commercial banks coming to help in 
a big way the financial difficulties may not 
arise. But the greatest difficulty will be about 
marketing. If the hon. Minister wants that 
there should be more saving in the 
countryside, the marketing has to be 
organised. That will create new demands. So 
there must be more thinking and more 
planning in this process so that the rural 
industries can be linked up with the 
established industries and there is an assured 
steady market. In the backward regions this 
has not happened. 

Coming to the irrigation sector, you have 
to give priority to areas which 

suffer chronically from floods. Not only these 
areas produce less but whatever they produce, 
is being washed away when the flood comes. I 
can give you the example of Subra-narekha. 
This river flows across the boarder Bihar, 
West Bengal and Orissa and every "year the 
peasants suffer due to floods. Two years back, 
the Orissa Government made agreement with 
the Bihar Government and they agreed to 
construct a reservior. Now, unfortunately, one 
year has passed since the formation of the 
Janata Government in Orissa, but it has not 
tried to pursue the matter with the West 
Bengal Government. I think the Central 
Government should take it up as a Central 
project so that it will not only save a lot of 
people from the ravages of floods but will also 
create irrigation in new and backward areas 
where people suffer the most for the vagaries 
of nature. I will just quote another example. 
That will show how things are being confused 
with regard to the educational programme. 
This time we have said that we are giving the 
last priority to higher education. In this regard, 
I am giving you the example of my State, i.e. 
Orissa. There were discussions with the 
Planning Commission and whatever they have 
fixed as the ceiling for higher education is less 
than 5 per cent increase from the last year's 
allocation. Sir, is it practical? I am telling you 
about the State where the percentage of higher 
education is 4 per cent, as against the all-India 
average of 8 per cent. If only a 5 per cent 
increase is there, then alone can the tempo of 
the last year in higher education be maintained 
at par with the last year. But this year it has 
been reduced. The people here in Delhi go by 
I'gures. They do not look into the practical 
side. 

Then I come to another subject. Nature has 
given us some benefits. Some areas are more 
fertile than the others; some areas are full of 
natural resources like mines and forests. If we 
want to have a balanced growth 
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of the economy and we want all the regions to 
grow, then we must provide for more 
irrigation whenever it is possible with first 
priority. We must also see how the other 
neglected areas having six mineral resources 
could toe improved by setting up industries so 
that the entire country can grow. Ultimately, 
it has to be socio-economic planning. By the 
time the next Budget is presented, there must 
be evaluation of the programmes which are 
now envisaged to find out what has actually 
been achieved by the  administration  in  the 
field. 

Before I conclude, I must say that the 
poorer sections of people, the Adivasis, the 
Harijans and the like, should have a sense of 
security. Those people who toil hard and 
produce in the field or in the factory must feel 
happy. If their mind is troubled, no country 
can make a progress. We must seriously think 
of the national integration and must not 
impose a language on somebody as it has 
happened in Bihar. A sense of security can 
only lead to our cherished economic goal. 

It is high time that every Ministry under 
the Government coordinated its activities 
with those of the other Ministries. They must 
not think themselves independent of each 
other. Otherwise, it will mean as the ad-
ministration running in different ways and  
will  bring  disaster. 

We pray that democracy should survive in 
the country. But with these types of activities, 
when the labourers feel insecure, when the 
Harijans, the minorities and the Adivasis feel 
insecure, there is no hope. I think we should 
all combine together to have a healthy 
democratic life where everybody should 
respect each other and not try to harass 
others. Everybody's rights must be safely 
protected by the authorities, without which 
nothing can happen in this country. 

Thank you, Sir. 

SHRI N. G. RANGA  (Andhra Pradesh):   
Mr.  Deputy  Chairman,  Sir, 7 am  glad   our  
hon.  friend  Mr.  Mody was trying to tell  us 
yesterday how rural reconstruction  can  be  
achieved by  bringing  about some  transforma-
tion in the alignment of forces in the Civil 
Services at the Centre and also at the State 
level.    It can be      done that   way   to   some   
extent,   but   that alone is not enough.    In 
villages,     as we all know, there are factions 
based upon  castes,  long-standing feuds  and 
then alignment of various castes into different 
warring groups.    As if this is not enough, the    
political    parties also begin to play their 
mischief.    It is to avoid this that quite a good 
number  of    us,    inspired    by    Mahatma 
Gandhi, and recently by Jayaprakash Narayan,  
wanted to keep    our party politics  out of 
villages    and    village panchayats.    But,  
unfortunately,    we have found only    recently    
that Mr. Sen of West Bengal has had to resign 
from   the   Janata   Party   because   the Janata  
Party  was  insisting  upon  introducing party  
politics into the village affairs.    Now, unless 
the Janata Party makes  up  its mind    to    keep 
themselves out of the village politics, the  
panchayat  politics  and  the  zilla politics and 
thus give an incentive for the other parties 
including the Congress and the Communist to 
keep away from these institutions and their 
elections, it would not be possible for us to 
prevent political as well as administrative  
corruption  from  playing    its mischief  in   the  
development   of  our rural  economy. 

I am glad, at long last, we are now in for 
the highest possible priority for the rural 
areas, the rural industries, the rural 
employment and the rural people in their 
need so far as planning is concerned to the 
extent that the Janata Party would be really 
keen on implementing it. I hope that they are 
very keen about implementing their 
professions, and I would like them to try and 
give effect to their professions by starting 
their work first from the  agricultural 
workers. 

Every  one  knows,     Sir,    that    the 
worst exploited people, the least look- 
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ed after people and the most neglec. Ted  
people  are the agricultural workers. They 
form one-third of the total working population 
in the rural areas. Two-thirds are those who 
own lands or cultivate other people's lands and 
who  carry  on   agriculture    as    self-
employed people.    The self-employed people    
are  also  exploited, but they are not as much 
exploited as the agricultural workers.    On 
paper we have had  a  legislation for  the    
minimum wages,  but in actual practice it is a 
dead letter at the State level and at the district 
level also.    These are the people  who  suffer 
from    the    worst possible      under-
nourishmenx;    nutritional diseases are the 
most prevalent among these people.     Why  
are they so much exploited? It is not so much 
because  the   self-employed    peasants are 
exploiting them—there is a certain element  of  
exploitation  there  also— but the greatest 
degree of exploitation and suppression weighs  
down    from the traders, the merchants, the 
manufacturers    and  the  urban  population 
including everybody from the topmost to the 
poorest. 

As Mr. Piloo Mody said yesterday quite 
rightly that the planned economy of these 
areas has benefited the urban people; most of 
the rural people did not get their share at all, 
not even one-third, one-fourth or one-fifth, 
and, naturally, the agricultural workers did 
not get anything, not even a taste of it. 
Therefore, I would like my hon. friend, the 
Finance Minister, to begin to advise his 
people to see that the agricultural prices are 
fixed at such a level as would lead to a living 
wage at least for the time when the 
agricultural workers are employed and then a 
living wage also or what you call 'income' for 
the self-employed peasants. At present the 
agricultural prices are not based on these 
criteria at all. 

You have got the Agricultural Prices 
Commission which is manned by the non-
agricultural people to a major extent.    There 
is scope and need 

for ensuring proper representation, bigger 
representation, for the agriculturists and the 
agricultural workers as well as self-employed 
peasants on the   Agricultural   Prices   
Commission. 

Then, in fixing the prices, Sir, today, the  
greatest consideration    is    being given to 
the consumers, most of whom happen to be 
those    living    in    the towns.   The towns 
are so very important for the Government—
the Government of today, the Government of 
the past    also  and possibly the  Government    
of    the future.    Who  knows? Therefore, 
this Government has got to make up its mind, 
in order to implement its own professions, 
whether it would fix the  prices  of the  
agricultural commodities at a level which is 
not in the  interest of the industrial workers 
and the people living in the towns but 
primarily in the interests of  agricultural  
workers, then  of the self-employed people 
and then of the rural people.    If they are 
willing to do this,  then on this basis they can 
begin  to fix the  salaries  and  allowances of 
the urban people.   As things are today, there 
is plenty of scope for the upper middle class 
people to pay much higher prices    for    
agricultural products  without  asking for  
any increase   in   their   salaries   and   
allowances.   The same is the case with the 
middle  groups  of  employees  also  in the 
urban areas.   But today they are very 
powerful in politics and that is why  the  
Government  is  not  willing to raise the 
prices of agricultural products.    On 
the~bther hand, what are they   doing?     
They   want   to   inspire the agriculturists to 
produce more and more crops, ever new 
crops.    At one time  we  were  dependent  
on    cotton imports to the tune of Rs. 100 
crores. Then they asked the agriculturists to 
go  in  for cotton    production.    They 
produced it. No sooner did they produce it 
than the Government began to bring  down  
the  prices  by  importing cotton as well as 
new materials,      by subsidising their 
purchase in order to keep  down  our  own 
peasants.    And when they keep  down the 
peasants, naturally the agricultural workers 
are 
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also suppressed.    The same thing is  
happening on the jute front.    On the 
sugarcane  front,  the same thing has    I 
happened. 

Yesterday my hon. friend from the DMK 
was able to show how even in regard to rice, 
discrimination is being made. Not being 
satisfied with these things, the Government 
will somehow or other satisfy itself by 
favouring one group of agriculturists as against 
another group of agriculturists and that way 
keep their ranks divided so that they can have 
their own free way. And that is why, as he was 
able to show, the wheat producers are being 
helped a little more, not ' enough, but a little 
more than the rice producers, and the rice 
producers are given a go-by. This policy has 
got to be given up r/y the Government. 

Then, they have to make up their mind as to 
what their attitude is in regard to  the  self-
employed     sector. There  is  already what  is  
known  as thg     self-employed     sector.        
They think that  they  are trying to create a  
self-employed  sector  by  encouraging some    
engineers,    some    doctors, seme machinists, 
some technicians to have their own small 
enterprises   and that way make Rs.    1,000 0r 
Rs. 500 per month as net income.     But these 
are        only      a       few       thousands. There    
has    been    a      self-employed sector        in      
our      country,        and more   than 100 
million   people       are employed  in  that 
sector.      They are all  self  employed 
peasapts and artisans.      More   and   more   
agricultural workers, when they are granted 
small holdings here and there, become self-
employed   peasants.       Is   it   not   the duty 
of the Government to try to look after  these   
people,   help,  this   particular sector so that it 
would relieve them of the trouble of having to 
find employment and various other things 
which they are now finding for industrial 
workers?      When they are self-employed,   
they   are     not   dependent upon the   
Government  for     employment.     Then there 
is no question   of strikes   or  lockouts   or  
any      of  the unrest caused by the industrial 
labour. 

But these people need protection. What kind 
of piotection, the different types of 
protection—that has got to be studied Till now 
from this angle, the agricultural problem, the 
peasants' problem has not been approached 
with a sufficient sense of seriousness by the 
Government either at the Centre or at the State 
level. Therefore, I would like my hon. friend 
to try to begin to ask his own brains-trust, 
whatever brains trust they have in the Finance 
Ministry as well as in the Planning 
Commission, to reorient their plans from the 
point of view of the self-employed people as 
to how they can be helped and how they can 
be strengthened. 

Sir, when the banks were nationalised—and 
only 14 of them were nationalised—we were  
hoping that agriculturists would be given the 
highest possible   priority   in   the   
distribution of their credit. But what do we 
find? In reply to Question No. 152 put   in this  
House  during this  Session     the following 
figures were given for February  1978.  Large  
and medium     industries  were  able to  get 
Rs.     5880 crores of credit; the small scale    
industries got Rs. 1642 crores, and   the 
('whole      of   the   agricultural     sector could    
get    only    Rs.    1561    crores. How   then    
would   you    expect   agriculture    to    make    
its    both    ends meet,   when  only this much 
credit is foi thecming  fiora the banks?    When 
there   is   such   terrible  discrimination being 
shown against agriculture even after   
nationalising   these  banks,   you can  easily  
imagine  how much  more trouble        
agriculture must have had before 
nationalisation when all these banks never 
cared to look at agriculturists at all.      Then 
the banks were not lending  money,    naturally      
the agriculturists were obliged to turn to 
cooperatives.      And   the   cooperatives were  
told that the     Reserve     Bank would advance 
money at 3 per    cent or 4 per cent interest.      
But in actual practice   the   interest   rate   
comes   to 15 per cent, 16 per cent or 
sometimes 17  per cent.      The     large 
industries can possibly make a profit even after 
having paid fo- their capital interest 
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at the rate of 17 per cent. So they 
do not mind the interest rate. But 
the stcry is different with the agri 
culturists. First of all, the credit to 
cooperatives does not touch more than 
20 per ce.-.t of the capital needs of the 
self-employed peasants, not to speak 
of the other people. The other 80 
pei cent of the capital needed by the 
self-employed peasants has to come 
from private moneylenders who char 
ge not less than 24 per cent, some 
times 36 per cent and even 48 per 
cent. Therefore, no wonder our 
agriculture lags behind all the time. 
Our friends there were com 
plaining that costs of cultivation are 
high in agriculture. Are labour costs 
high in agriculture? They say the 
coct of production in agriculture is 
very high. But why is it so? And 
why would it not be so when the 
credit is made so costly for agricul 
turists? Therefore, something has 
got to be dene now for agriculturists. 
A suggestion was made by one of 
our friends that several other banks 
have got to be nationalised. Yes, 
tl ey   should  be  '-at.'onalised. But 
that is not enough. So much more capital has 
got to be driven into agriculture through 
cooperatives. Even that would not be enough. 
The Government inust be prepared to place at 
the disposal of agriculture not less than or at 
least as much credit as is being offered now to 
both types of industries, viz. the small scale 
industry and the large scale industry; that is, it 
comes to Rs. 7522 crores—about five times as 
much as what is being supplied now to 
pgriculture. Is my honourable friend prepared 
to meet the challenge a nd the needs of agri-
culture? I would like such a re-orienter 
thinking to be made from the Centre 
downward. 

Then there is a lopsided importance being 
given to industrial labour. How many workers 
are employed in the State cr the public 
sector? They themseleves say, 13 millions; 
or, maybe, about 14 millions      In the private 

industrial sector the number is 6 
millions or so. But in agriculture? In 
agriculture there are 144 millions. 
There are 144 million agri 
culturists. They have to be pro 
tected. Somebody there was saying 
there are kulaks among agriculturists. 
Yes: but who are kulaks? Those 
people who exploit others may be 
termed as kulaks. But can you call 
kulaks these people who are just able 
to make an economic living, or who 
are earning just Rs. 500 a month? Are 
they to be termed kulaks? Are they 
not just like the small entrepreneurs 
and better entrepreneurs than these 
other entrepreneurs because these 
agriculturists need not have to ex 
ploit anybody; on the contrary they 
employ themselves most of the time 
and their family members also in 
agriculture. Now, should not these 
people be given special protection by 
the Government? What protection 
are you giving them at present? You 
have the crop insurance, contemplated 
to be organised on a national scale. 
Should it not be developed in at least 
one-fourth or one-fifth of the area, 
to start with? Is any pro 
tection being organised on a 
3 p.M.national scale against natural 
calamities with the help, if 
possible, of inter-national agencies 
also? Is it not necessary? Is not cattle 
insurance needed? Do we not need 
fire insurance? Do we not need old 
age insurance? At least have insur 
ance against accidents in the field of 
agriculture. Is any of these things 
being planned fcr? Without plan 
ning for any of these things, how can 
you make any progress in agriculture? 
I consider all these things as a kind 
of  infrastructure. This  infrastruc- 
ture is not being provided; as if the neglect is 
rot enough, production of fertiliser is net 
being developed as much as it ought to be. At 
one time, there was an offer to set up a small 
factory at every district headquarters to 
produce fertiliser or insecticide or fungicide. 
For any of these things we do need a factory 
like that. They wanted to organise it at the 
district level and that would bring about de-
centralisation in    industry.      I    agree 
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with the idea, But when are they 
going to organise it? They should 
develop it right from agricultural 
process and agricultural inputs and 
see to it that their prices are kept 
down as much as possible. On the 
other hand, all the urban 
presses—daily press and weekly 
press—are clamouring for more taxes 
to be placed on agricultural masses 
and they say that money is going 
down to the rura] areas and it has to 
be taken out and therefore they want 
the Finance Minister to use his brain 
trust in order to find ways and means 
to sponge it. Wherefrom are they 
going to sponge it? Only a few 
drops of blood are there in the peasants. Only 
the outer fringe of the peasantry is able to 
send their boys and girls to schools and 
colleges. They are a pitiful lot and it is not 
even three or five per cent of the whole 
peasantry. And some of my friends who call 
themselves leftists are after their blood. The 
masses of agriculturists are poor. Are they not 
being taxed now? I thought I was going to 
congratulate my hon. friend for go many 
things. But I certainly could not congratulate 
him for continuing his last year's experiment, 
namely, the bidi tax. That is the only thing 
which the poor man in the villages can enjoy. 
I do not know who advised him to make this 
experiment and in what moment of his life he 
accepted that advice. He made that bad 
opening. And this year he is raising it . 
Coming to drink tax, I am sure they are not 
going to do it in spite of what the Prime 
Minister has said because the States would not 
be able to forego the huge loss. If we go on 
sponging on peasants and agricuturists such 
new requests then the turn of other workers 
will follow suit. Then there will be some new 
taxes, long before they are able to make any 
kind of effort for economic recovery. This 
kind of destruction and denudation of 
agricultural economy will only lead to higher 
and higher tax burden to the agriculturists and 
rural people. I raise my voice in protest 
against this new move 

from the urban presses and urban bosses. 
MR. DEPUTY CHAIRMAN; This debate 

has to conclude today and the hon. Finance 
Minister will have to start his reply by about 
5.30 or so. Keeping that in view, if hon. 
Members will take less time, more Members 
will be able to participate. This is my request. 

SHRI M KADERSHAH (Tamil 
Nadu): Mr. Deputy Chairman, this 
v/ill be my first comment on the gene 
ral economic picture during the 
Janata  Government's  rule. I  will 
confine myself to some of the observations 
relating to boost our economy on healthy 
lines without resorting to higher and higher 
doses of taxation. 

All these years, Sir, we have been 
neglecting this approach and we have not 
taken proper steps to put our economy on the 
correct lines. To my mind, it seems that if the 
Government is not concentrating on the 
overall situation of our economic de-
velopment, then inflation is bound to increase 
and, as we have seen, Sir, prices do not 
stabilize at all and they have a rising 
tendency. The Government has suffered a 
crisis of indecision in respect of our economy 
as a whole and in spite of his being in office 
for more than a year, the Finance Minister has 
failed to deliver the goods. The emphasis is on 
carrying on tomehow and not on taking 
concrete and constructive measure together 
with a complete and comprehensive olan of 
action to achieve the objectives. The ration, 
ale behind the taxation, the deficit financing 
and the unscientific consideration of priorities 
have brought about the present dismal picture 
of our finances. The official figures and 
statistics compiled on illusory things do not 
reflect the realities. The gap between the two 
sections of the population, namely the haves 
and the have-nots, has aggravated the posi-
tion. In the guise of the slogan of uplifting the 
weaker sections of the society,  the     
Government     measures 
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have led to the exploitation of these people to 
the maximum. This exploitation leads to 
frustration and disturbances which, in the 
official terminology, are classified as law and 
order problems. The economic backwardness 
of a large number of our people is the main 
cause for social conflicts. The have-nots resort 
to all possible means even to get two meals a 
day and when they fail in their attempt, 
complications arise. I would like to know from 
the honourbale Finance Minister how much 
time he is devoting to go into this deep-rooted 
socioeconomic problem of our society while 
formulating his Budget proposals or whether 
he is simply leaving the matter to the officials 
who are naturally not in constant touch with 
this class of population. They come from the 
higher starata of society and they do not have 
the practical experience of poverty or hunger. 
Basically, our people who are in charge of 
budgeting are lacking in this thinking and the 
Finance Minister himself, who is a member of 
the former Indian Civil Service, is bound to be 
ignorant of our problems. So, this is the one 
defect  in   our  taxation   methodology. 

The second point that I would like to bring 
to the notice of the Finance Minister which, I 
am sure, he is well aware c-f, is the question 
of administrative costs. Of late, there has been 
a tendency to issue orders and circulars to the 
various Government Departments to cut down 
the expenditure on the establishment and 
many figures are also given in this connection. 
But, looking at these figures critically, one 
will come to the inevitable conclusion that 
they are misleading figures only. In the name 
of economy in the administration, higher posts 
are created without any scientific assessment. 
Persons are retained and given extensions not 
because they are indispensable, but because 
they are perfect in manoeurvring and are 
perfect in taking care of their personal 
interests and in taking advantage of the 
situation. Has the Government given any 
thought to this     that 

the attitude of the Government affects the 
morale of our young people who are either in 
employement and awaiting their promotion or 
who are out of employment and looking for an 
opportunity to enter the service? Sir, I hope 
that the honourable Finance Minister will give 
a serious consideration to this aspect and see 
that no person, howsoever big or small he 
may be, will have an opportunity to use the 
Government as a tool for his persona] ends. 

Now, Sir, I come tci the most pertinent 
question. Our Gross National Product is sixty-
nine thousand crores and gariculture 
contributes about fifty per cent of our GNP. 
The annual credit requirement, of the agricul-
turists is about three thousand crores. At the 
moment they are provided ;^nly 5 per cent of 
their total credit requirement. This is what the 
Agricultural Credit Survey of India has 
pointed out. Sir, the Reserve Bank brings out 
a report on currency and finance. The 1976.77 
report was presented only in March 1978. 
This is a very useful report which should be 
placed without such inordinate delay. 
According to the 1976-77 report, 1500 crores 
of rupees of financial assistance from the 
banks have gone to big private sector 
industries. On the one hand, the Janata 
Government swears by rural development. I 
need not say that rural development is 
impossible without adequate resources. The 
rural banks set up by the former Gpvernment 
have been Imade inactive. The public sectojr 
banks are very hesitant in lending loans to 
small agriculturists. Naturally, the 
agriculturists look to the money-lenders for 
their credit requirements. 

Here I would like to refer to the 
contradiction in Janata Government's pWicy. 
Agriculture is the primary industry which 
does not get the required financial assistance. 
In these circumstances, how will the indus-
trial centres in the districts help in 
industrialising the rural areas when the 
primary industry of agriculture is being 
neglected? 



189 Appropriation [3  MAY 1978] (No. 3)  Bill, 1978 190 

The World Bank assists certain pro- ] jects in 
the States. The assistance given by the World 
Bank is not given in full by the Centre to these 
projects. Previously they used to distribute only 
30 per cent and retain 70 per cent of this 
assistance. After repeated pleas made by the 
States, now the Centre gives 70 per cent of 
such money and retains 30 cent. I do not know 
what for this 30 per cent is retained. Why 
should not the entire money be given to these 
projects? I am unable to appreciate the 
tendency <of brokerage on the part of the 
Centre in distributing the World Bank loan. 

In 1978-79 Budget, Rs. 500 crores have been 
allotted for the dairy industry. I would like to 
point out here that the white revolution has 
been confined tp janly Northern States. The 
dairy industry in the South is in woeful stage of 
neglect. I would like to suggest that major por-
tion of this allocation must be spent in the 
South. 

Sethu Samudram project is the Jong-
cherished dream of the people of Tamil Nadu. I 
request that some thought must be given for 
initiating preliminary steps for implementing 
this project. 

While the avenues for raising resources by 
the States are getting shrunk year after year, the 
Centre is expanding its area of raising resources. 
The latest, e.g. is the levy of 2 paise per kwtt. at 
the time pcf electricity generation. The Central 
Government is blaming the Karnataka 
Government for the maximum levy on 
electricity. Now perhaps the Central 
Government has decided to appropriate a 
portion of the electricity of the States. As our 
hon. Chief Minister, Mr. M. G. Ramachandran, 
who has dedicated himself to the upliftment of 
the poor agriculturists and down trodden has 
demanded the repeal of this electricity levy, I 
would like to stress that the Centre should 
withdraw, this electricity levy. If the situation 
among the farmers gets worsened, then the 
responsibility i will lie squarely on the shoulders    
of 

the Central Government. Sir, many of my 
friends here have pointed out about the 
Centre-State relations. It is high time that they 
have this dia logue. If Mrs. Gandhi had held 
di£ cussions with the Opposition leaders, 
India's history would have been entirely 
different today. But, Sir, it is very unfortunate 
that the Government is unwilling to do that. It 
is high time that the Government should hold 
discussion on Centre-State relations, because 
the Central Government has begun t0 
encroach upon the various fields from which 
State Governments are tapping their 
resources. 

Since the Energy Minister happens 
to haill from Tamil Nadu, I would 
like to inform the House that for 
want of coal stock, the thermal sta 
tions in Tamil Nadu are on the verge 
of closure. The hon. Minister should 
exert himself in getting immediately 
minimum stocks of coal for the ther 
mal stations of Tamil Nadu. Here I 
would like to warm the Centre 
for        levying increased        duty 
on coal which will in turn increase the cost of 
generation of electricity. If you add to this the 
2 paise levy for one K. Watt naturally the 
States will be compelled to increase their 
charges. I would like to say that the approach 
of mjonkey-justice being followed by the 
Centre should be stopped. In the name of just 
distribution of the cake between the two 
contestants, the monkey ate away the full 
cake. Similarly, the Central Government, in 
the name of finding resources for more 
electricity projects in the States, should not 
appropriate the revenue from such a levy for 
spreading its stranglehold. 

Finally, I would like to say about the 
tapping of unconventional resources. No 
systematic study has been made by the 
Finance Department to explore the 
possibilities and the feasibility of earning 
through unconventional methods. Many 
advanced countries in the world which have 
stabilised their economy and boosted their 
resources, have not depended only on the 
fixed spheres of taxation. They   have  tried   
to   raise    their   re- 
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taxation alone, but by-exploring their natural 
resources appropriately   'or   the   benefit   of   
their own people and also for others.    Sir, 
the regions which are rich in natural 
resources   are   poor   in   economy   and 
many regions which are poor in their natural   
resources   are   very  rich     in their  
economy.     Why this  imbalance between 
abundant resources and poor state   of  
econlomy?     The  answer    is simple.    No 
one—no one means    the bureaucrat—who   
goes   through     the drill of budget, goes by 
his own ideas and   thoughts.    He  goes  
merely    by precedents of past budgets.    Our 
hon. Finance Minister naturally does    not 
have   time   to     apply   his   mind.       I 
would not say it  about his capacity, but I 
would certainly  emphasise his intention.    
The taxation fever is    on always on the items 
only commonly used.   I wfould suggest that 
to increase your resources why don't you 
depend upon the resources which Nature has 
given   to  you,   e.g.  forests,   minerals, 
water   and   hills?     Nature   has      not 
given these things to many countries. But we 
are so incompetent that during the last 30 
years and one,    we have not been able to 
utilise a fraction of this Nature's    gift to us.      
I     would therefore, earnestly request the    
hon. Minister that he should keep in mind the    
importance   of     increasing    the nation's   
wealth  by     exploiting    our natural 
resources.    With these words, I conclude. 
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These tensions should not be used as 
levers to be operated but as lags to be 
filled up. 
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SHRI ANANDA PATHAK l West 
Bengal): Mr. Deputy Chairman, Sir, when I 
rise to participate in the discussion on the 
Appropriation Bill I cannot say that this is the 
Bill for socialist reconstruction or economic 
rejuvenation because although the Janata 
Party says that theirs is a socialistic approach, 
in practice we find that it is quite the reverse. 
As a matter of fact, the present Government is 
also following the same capitalist path oE 
development which was pursued by the 
Congress Government in the last 30 years. In 
the present context of the world economic 
situation we find that the capitalist path is 
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outmoded, it is in the moribund stage. 
Therefore, the capitalist path of development 
cannot help our country. 

LThe Vice-Chairman (Shri U. K. 
Lakshmana GowdS; in the Chair. 

The Janata Government is also following 
the same old capitalist path as was pursued by 
the Congress Government. As a consequence 
of this we find stagnation in the economy, a 
growing inflationary tendency. No new 
industries are coming up, clp-sures, lock-outs 
and retrenchment of the workers have become 
the order of the day. We find that the internal 
market is shrinking due tp want of purchasing 
power of the people. As you know, Sir, 70 per 
cent of the population is below the poverty 
line. It is an accepted fact by everybody. The 
small and poor cultivators and farmers are not 
getting remunerative prices for their product. 
This is the condition today. Moreover, the 
g'rip of the monopolists, multi-nationals and 
others is growing ;over our economy. The 
policy jof the Janata Government is rather to 
encourage them, to help them and allow them 
to plunder our people ruthlessly. That is the 
state of affairs rtow we find. 

Now they are dismissing the demand for 
nationalisation of the big industries which are 
in the grip of the monopolists and the multi-
nationals. The Government has miserably fail-
ed to bring down the prices. Although in the 
manifesto they have promised that they will 
bring down prices, but when we draw their at-
tention and put forward some concrete 
proposals to bring down prices, they are not 
prepared to accept them. For example, 
repeatedly we have been demanding that at 
least 8 to 9 essential commodities which are 
necessary for the people, for their day-to-day 
life, should be taken over by the Central 
Government and they should be distributed 
among the people through the medium of 
public distribution system.    They should be 
given 

at the same price and at a cheaper price in all 
the States, but they are not accepting this 
concrete proposal. That is why there is 
disparity in the prices and the cost of every 
thing is going up. They have not been able to 
check the prices. Sir, on the other hand we find 
that our rural economy is shattering*. The grip 
of the jotedars, zamindars, moneylenders and 
,other vested interests is such that they are 
ruthlessly exploiting our rural population. If 
that be the state of affairs, how can we claim 
that we are marching on the path of socialism? 
We cannot say so. We find that the 
Government has miserably failed to fulfil the 
promises made in the manifesto of the Janata 
Party in the sphere of economic development. 
The Government has not been able to keep its 
promise to give bonus to the Government 
employees. Govern. ment's attention has been 
drawn towards this and the Government em-
ployees are repeating their demand for bonus. 
On the other hand, heavy dozes of taxation 
have been imposed on the common people and 
this heavy taxation is breaking the backbone of 
the common people. We find everywhere there 
is widespread discontentment and frustration 
throughout the country. The people are trying 
to express their discontentment. De-
monstrations are taking place, protests are 
going on, strikes are taking place and the 
people are trying to express their 
discontentment in various ways. But what we 
find is that while we say that the Government 
has restored demtocratic rights, everywhere 
these movements are being suppressed. Firings 
are going on. We find in Agra, in Kanpur— 
everywhere—where the people expressed their 
discontentment, the Government has met their 
protests with heavy hands and tried to suppress 
them by bullets. This is not the way to tackle 
the problem and seek the survival of 
dem|ocracy. On the other hand, instead of 
solving the basic problems, going into the root 
cause of the problems, Government is trying to 
suppress popular discontent- 
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ment of the students, workers, peasants and 
the Harijan and tribal people. They are not 
going into the basic causes of the problems 
but these people are being suppressed like 
anything. 

Our party—the CPI(M)—extended 
conditional support to the Janata Government 
for the restoration of democratic rights of the 
people and we shall continue to do s(o so 
long as the Government moves in that direc-
tion. But we are totally opposed to the 
bankrupt economic policy being pursued  by  
the  Janata  Government. 

Yesterday, while m|oving the Motion for 
consideration of the Appropriation Bill, the 
hon. Finance Minister had stated that 60 per 
cent of the total expenditure would be 
diverted for developmental activities and the 
different States will have big shares out of 
these allocations. But in practice what we find 
is that the Janata Government is not prepared 
to give more powers to the States for 
accelerating their economic activities. I am 
bringing this point in the context of Centre-
State relations. The West Bengal Government 
and other State Governments are pressing for 
a dialogue on this point of Centre-State 
relations and for more powers Ho the States, 
but they are not prepared to have a dialogue. 
Whatever revenues are collected from the 
different States—like the Income Tax and 
other taxes—these go to the Central 
exchequer and the State Governments have to 
come with folded hands like beggars before 
the Central Government. If they like, they can 
have ^ome thing. If they don't, they are 
deprived. That is why we are repeatedly 
saying that at least 75 per cent of the 
collections should go to the States so that they 
can render help to the poor and accelerate 
their economic activities. Their demand is 
there but the Central Government is not 
prepared to consider it. Sir, while fully 
sharing the views expressed yesterday by one 
of our hon. Members, Shri Goswami, I would   
like  to   say    that   the  north- 

eastern region, including the State of West 
Bengal, is contributing to the nation the much-
needed highest ijareign exchange earning 
through jute and tea. But the whole region and 
the States, the State of West Bengal and other 
States, are deprived of the required Central 
allotments for gear- , ing up their 
developmental activities. That is the state of 
affairs. 

In this context, may I draw the attention of 
the hon. Finance Minister and request him to 
consider the various proposals submitted toy 
the Government of West Bengal, some of 
which are: — 

1. Establishment of a ship-building yard 
and ship-reparing complex as well as a 
petro-chemical complex at Haldia. 

2. Establishment of an export 
processing zone  at the  Salt Lake. 

3. Setting up of a super thermal power 
station at Farraka and a gas turbine at 
Siliguri. 

4. Irrigation scheme at Torsa river, 
Ghoa-Kunti Basin Drain, age, Jamuna 
Basin Drain, Upper Kangsawati Project 
and Gajol Lift Irrigation at Malda and West 
Dinaj-pur. 

5. Opening of a terminal railway station 
at Kalyani. 

6. Release of the balance amount ,of 
Central assistance for hill areas of 
Darjeeling District. 

7. Release of assistance for the multi-
purpose dairy at  Matigara. 

8. More funds for the development  of  
tourism  and forests. 

9. Fund for uprooting and replanting 
new tea bushes in Darjeel-ingt Jalpaiguri in 
Assam, 

As I have stated earlier, tea is the highest 
floreign exchange earning industry. But now 
it is on the verge of collapse because the tea 
bushes are old and the employees are not 
taking up any replantation.    They say    that 
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they have no funds and whatever they earn is 
taken away by the Central Government in the 
form of excise duty, in the form of expert 
duty, this or that. Therefore, we have been 
repeatedly raising the demand that big 
plantations owned by the big monopolists 
should be nationalised. Otherwise, the 
survival of the tea industry is in danger. We 
have been repeatedly raising this demand, but 
the Government has not been paying heed to 
it. 

3 also resuest the Government to extend 
the railway line from Dharma-nagar to 
Agartala and then to Sab room in the State of 
Tripura, which is most essential for the 
development of this economically backward 
State. 

Sir,    before   I    conclude,   I  would 
like to say that if democracy is    to survive, if 
the economic stagnation is to be  removed,  
the  party  in  power should  have  a  new   
outlook,  a  new orientation and a new 
thinking before it is too late; otherwise, the 
writing on the wall should read the same fate 
as that of the previous  Government. 

With these words, I conclude my speech. 

Thank you  very much. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Shri Ramanand 
Yadav—not here. Shri Gian Chand Totu. 

SHRI GIAN CHAND TOTU (Himachal 
Pradesh): Mr. Vice-Chairman, Sir, handling 
of the country's finances has two aspects.    
One is political and 

the other is administrative. After hearing 
about the different political philosophies in 
this House, I am still of the opinion that the 
Government has not reached that economic 
level whert ihe inflghts of the different 
political systems and their merits and 
demerits can be considered and debated. 
There is a particular consensus in the country 
today that our rural areas remain neglected, 
that there is a need today to. give attention to 
those people whom we call below the 
poverty-line and all those sections of the 
society whom w;e call the poorer sections of 
the society. Assuming, Sir, that the Janata 
Party does not have any other priorities than 
this, I do not want to dilate upon the political 
niceties. But, I would certainly draw the 
attention of the hon. Finance Minister to the 
financial structure this country is having. Sir, 
today, there is a race ampng the major 
Ministries of the Government of India, among 
the departments of the State Governments and 
among different sections of the society 
whether they are the Scheduled Castes, 
whether they are the Scheduled Tribes, 
whether they come from the rural areas or 
whether they come from the organised labour 
sector. Everybody here asks for more funds, 
for more allocations, without realising as to 
where actually these funds go. I have heard 
most of my friends asking for appointment of 
more Commissions and more Government 
departments, at the same tirue shedding tears 
that the funds do not go to the rural areas. Sir, 
in 1956 in PEPSU, I remember, an old story 
was told by the Comptroller-General,     of 
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[Shri Gian Chand Totu] how the funds pt the 
State Governments are spent.    He gave a 
typical example.    He said that   an   Executive 
Engineer comes, proposes that a tank should be 
built for the rural population and draws some 
funds by saying that so much of work has been 
done in  digging    that  tank.    "When  he  is 
transferred, the next Executive Engineer comes 
and draws fi/om the Government of India or 
from the    State Government funds for 
concreting that tank and comenting it.   Then, 
Sir, the third  Executive  Engineer comes  and 
says   that   that   tank     has     developed 
leakage.     So,   he   draws   funds   from the 
Government for 'filling    up    that tank. in this 
way today the funds of the State Governments 
and the Government of India are being spent, 
and that is why, Sir, in spite of the last SI years 
of planning, it is a shame that there are    still   
large    parts    of    the country where we have 
not been able to provide either the drinking 
water or  the  irrigation   water  or  roads  pr 
power. 

As  for  the    Parkinson's  law,    the 
administrative    machinery  is     being added, 
the levels in the administration are being 
added.    Sir, there is today duplication   
between     the     Planning Commission  and  
the  Government 'of India.   The same type of 
job, the same type of survey and the same type 
of studies are being undertaken by   the 
Planning Commission as well as     the 
Government     of     India.    Then,     Sir, 
though   the   Constitution   has   specifically 
allotted subjects for the Government of India 
and the State Governments, somehow    if    
you    dissect    the different State 
Governments and    the Government   of  
India,   you   will  find that the same type of 
activity, whether it is education, whether it is 
agriculture or whether it is co-operation, the 
same type  of  studies  are  being  undertaken  
by  the  State   Governments and the 
Government of India. Ninety per cent of the 
funds allocated for a certain    Department    
for a      certain welfare activity, (is being 
eaten    up by the    bureaucracy    and      by    
the 

agencies of the Government.      In the last 30 
years we have only expanded the Government 
establishments as well as    the    political    
institutions,    and. therefore,  there is  rightly a 
scramble among      different      sections    of    
the society for getting the loaves        and 
fishes of those    small   funds     which trickle    
down    from   the    balance of 10 per cent 
amount because the 90 per cent of it is eaten up 
by the Depart, ment itself.   Last year, I gave 4 
P.M.   a    classic    example.      There was    a    
corporation    in    the State    of    Gujarat    for    
distribution of loans to the Scheduled Castes 
and Scheduled  Tribes.    With  an  establish-
ment cost of Rs. 3.50 lakhs—this is not from 
any newspaper report; it is given in the Report 
of the Commissioner for Scheduled      Castes     
and      Scheduled Tribes—it   has  done   a   
signal  job   of distributing  loans  to the  tune  
of Rs. 1.50 lakhs.    That is how our funds to-
day are wasted, whether they are -or the 
welfare department, whether they are for the 
Scheduled Castes, whether they are for the    
Scheduled Tribes, whether they  are for this 
section of the society or    that    section  of     
the society'.    We take pride in demanding 
more Ministries,    more    departments, more 
commissions,   more   cells,     for. getting that 
all   this   money   is     not properly    utilised.    
Capital is      very scarce in India.    We do not 
have much money.    We have not been able      
to give the basic amenities to the     vast 
millions of this country because     we do not 
have funds.      And whatever funds we have, 
we take pride in washing them/ in activities 
which      can rightly be called unproductive 
activities. 

Now, Sir, the Janata Government has 
rightly given stress on the rural areas. Is it 
right in saying that the Congress Government 
has not been able to give importance to the 
rural areas but they are going to give 
jmportance to the rural areas. But only the 
other day, the hon. Minister for Civil 
Aviation and Tourism gave 
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the information to this House that they have 
provided in the current Budget Rs. 10 crores 
lor "Janata Hotels" in the lour metropolitan 
cities of India. Now, the present Government 
does not have funds for having roads in the 
rural areas. They do not have funds for taking 
new railway lines to the rural areas or to the 
backward areas or to the hill areas. They do 
not have funds for providing drinking water 
or irrigation water or power. But they have 
funds for providing Rs. 10 crores for 
providing "Janata Hotels" in the four metro-
politan cities in the name of tourism. 

Then, Sir, the contradictions which were 
earlier there are still there. On the one hand, 
the Government of India spends not only 
lakhs of rupees but crores of rupees for 
inducing people to take to tourism. And, on 
the other hand, they spend crores of rupees in 
inducing people to go in for small savings. 
Now, are not these two activities 
contradictory to each other? Is a person 
expected to tour the country, or is he expected 
to save money? Therefore, we go on spend-
ing. We do not have any priorities, any 
philosophy. The Government is benign only 
to start a department, then to spend 90 per 
cent of the funds allocated to it on the 
establishment and then, as I said—I gave the 
example of the tank—the Minister would take 
pleasure here in saying that Rs. 5 lakhs have 
been spent for the rural tank. Or, if the 
Minister belongs to the Scheduled Castes and 
Scheduled Tribes, he would say that Rs. 5 
lakhs have been spent Cor a tank for the 
Scheduled Castes and Scheduled Tribes, and 
the Members would feel very happy that Rs. 5 
lakhs have been spent, without realising that 
no money has been spent or has been spent in 
the way I have described here. 

Now,  Sir,  as I said before,  we do not 
have    enough    resources in the 

country. Whatever resources we have got, we 
are frittering away. Look at the public 
undertakings, whether they are run by the 
Government of India or by the State 
Governments. Look at the State Electricity 
Boards. In the last one year, they have -made 
a loss of Rs. 158 crores. Look at the State 
Road Transport Corporations. Out of about 25 
to 30 State Road Transport Corporations, 
there may be only five or six whose results are 
good. Now, there are some friends who say 
"No. uo, there should not be any profit 
motive. It is not a capitalist Stale. Our 
undertakings are not expected to show any 
profits." Then may I say, it does not affect 
their cloth, it Joes not affect their food? 
Whether these public undertakings make 
profit oi they run into loss, it does not at ail 
affect the 20 per cent of the top society today 
in India to which we politicians also belong, 
to which the bureaucrats also belong; it does 
not. affect their standard of living. But what is 
the position of the 60 per cent of the people 
who, as we say, are below the poverty line? 
Whether these undertakings—whether they 
are Central undertakings or State under 
takings—make profit or they incur loss, does 
it not affect those 60 pei cent of the people? If 
these undertakings are not going to show any 
results, if these are not going to create 
surpluses, wherefrom will the resources come 
for providing the basic amenities which do not 
exist in the country? Yet, we take pride saying 
such and such welfare scheme i3 in the 
country, and we forget that there are people in 
our country who do not get two square meals 
a day. 

I amuse myself when I read, when they say 
in a very patronising way, "Oh, we must have 
culture, we must have dances, we must have 
songs, we must have this and we must have 
that." And we send our delegations out of the 
country for propagating culture. What i3 this 
culture where 60 per cent of the people do not 
get 



   215       Announcement re                     [ 28 APRIL 1978 ]                Govt. Business 216 

[Shri Gian Chand Totu]. two square meals 
a day? Is that culture for the 10 or 20 per cent 
of the society who are at the top, at the upper 
levels? Then see the sports, see the shameful 
way in which our sports delegations are faring 
throughout the world in the competitions. We 
are spending so much money on sports 
delegations, sports directorate, sports 
department and so on, when 80 per cent of the 
schools in India do not have even 
playgrounds, when most of the rural schools, 
most of the schools in small towns, do not 
have playgrounds. While we are spending so 
much on sports, we do not have funds for 
diverting for playgrounds. Are not these 
double standards, that while we have money 
for delegations and sports, we do not have 
funds for providing playgrounds to our 
schools? The people who are influential and 
connected either with politicians or with 
bureaucrats, they go and propagate the sports 
of this country. Are they propagating the 
culture of this country? May I ask the Finance 
Minister what departure he has made from the 
system wfiich was prevailing before he came 
to the scene? Or is it because, though a very 
capable man himself, he also comes from that 
very environment of which I am talking? 

The same is happening to our research 
institutions also. As a Minister of the 
erstwhile Punjab Government I had occasion 
to go to some of the research institutions not 
only in the State of Punjab but throughout the 
country. And I must say I was disappointed to 
see the way these research institutions were 
housed in palatial houses. Each institution is 
having a cinema hall, a theatre, for the 
amusement of the persons working there, 
while, on the other hand, as I said, there are 
lakhs of people in the country wh0 have to 
sleep on 

pavements as we see on the streets of Delhi, 
Calcutta, Bombay and Madras .   .   . 

SHRI  PILOO     MODY     (Gujarat): 
Amritsar, Jullundur. 

SHRI GIAN CHAND TOTU: On one side 
is this spectacle of lakhs of people sleeping on 
pavements, and on the other is the structure or 
the superstructure or the superficial structure 
of the handful of people who want t0 compete 
with the richest of the countries in the world, 
be it America, be it England, be it any other 
country. Apart from this, I was also shocked 
to find that some of the research institutions 
are Spending funds on research which is 50 
years old, just because we mu't provide a 
room to some people who are weil-connected. 
We must have some research institutions to 
accommodate such persons. I do not want to 
take the name, but there was one such 
research institution in Chandigarh. Its job was 
to propagate sericulture and find out at what 
temperatures the cacoon can be best reared. I 
found the research they were conducting was 
already conducted in Bangalore about ten 
years ago. And when I went deeper into the 
matter I found that some of the well-
connected people had to be absorbed and 
therefore, a research centre was opened in 
Chandigarh. So, I would request the Finance 
Minister to see that in the name of science and 
research we do not squander our funds. For 
such research no need exists today in India for 
which we are making the Superstructure 
because sixty per cent of the people of this 
country do not have roads, power or even 
drinking water. In the name of tourism you 
want to create five-star hotels. I am sure even 
the great Moghuls of this country could never 
have dreamt of the comforts which our 
politicians and bureaucrats enjoy today. They 
travel by air and enjoy all sorts of cultural 
activities in these five-star hotels. 
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There is another thing which we have 
created in this society. That is the subsidy. 
Even today in the morning this question of 
subsidy came up in the course of discussion 
on a Calling Attention Notice as to why the 
rates of milk has been increased in the town 
of Delhi. Coming from Himachal Pradesh, I 
ask why should the people of Himachal 
Pradesh subsidise the milk supply in the town 
of Delhi? 

In this society which we have created, there 
are everywhere vested interests. There ai"e 
subsidies in this country for every section of 
people. I know that if the Finance Minister or 
this Government—though it is a weak 
Government—can remove these subsidies, 
they can have enough funds for building roads 
and taking water and rower to each and every 
corner of the country. But everywhere there 
are subsidies. We have some political fads 
and some social fads and in the name of 
implementing these fads all sections of 
society want subsidies. Everybody wants 
subsidy, whether he belongs to the highest 
strata of society or not. I would, therefore, 
urge upon the Finance Minister to remove, for 
God's sake, all these subsidies fox different 
sections of society and for different interests, 
whether they belong to public sector or 
private sector or Government undertakings. 
They are also subsidised in large numbers. 
These subsidies can only be given when the 
basic necessities of life are provided to the 
people. 

In this very context, I would say that the 
present handling of th<_ finances indicates 
total confusion. On the one hand you want to 
develop rural sector. On the other, you want. 
to raise the rates of power and power 
generation. How can agriculture prosper in 
this country? How can industry or small 
industries prosper in this country if you are 
going to raise the rates for power? There will 
be a chain reaction to this hike. You have  
raised  the price     of     coal  and 

therefore the freight rates will g0 up. You 
raise the price of petroleum and the road 
freight will go up. I am disappointed at the 
way you are handling the finances. You 
cannot spend money for reducing the cost of 
power or cost of water. You have no funds 
for providing more roads. But you have 
enough funds to conduct surveys in this 
country—surveys which are hardly realistic. 
People from Delhi will travel by air and stay 
in a five-star hotel to find out whe ther the 
wretched Harijan in a village earns Rs. 3 a 
day or Rs. 4 a day. Their job is to produce 
statistics. 

There is a story in our village. Formerly, a 
certain class of people used to arrange 
matches for marriages. One person told one of 
these people; "My daughter is 20 years of age 
and I would like you to find a young man of 
24 years". After three days he came and said; 
"I have engaged your daughter to two boys of 
12 years of age". Why? Because both boys 
together will make a total of 24 years. This is 
the position of statistics which are quoted by 
all sections. Most of these statistics are wrong. 
There is so much muddling in the handling of 
our finances. The Government of India doles 
out funds for development items to the State 
Governments. Therfore, the tendency of the 
State Governments is to catch hold of as much 
finances as possible even when they do not 
have any type of activity. I know of such a 
case and I know of a State which was given 
funds—this was about some years ago—for 
adult literacy programme. What happened in 
that school? The teachers were asked to enrol 
all the persons in the village and they were not 
only asked to enrol all the persons in the 
village, but they were also asked to promote 
all of them after a year. Therefore, they were 
being enrolled and they were being promoted 
and the State Government could come and 
say, "Oh, 
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we have educated about a lakh or people". 
The Government could also take pride in 
saying that they had educated eight crores of 
people when not a single person has been 
educated. It is because the execution is bad 
and shameful even though we have the best 
administrators in the world. 

SHRI   PILOO     MODY:   Thia  is  in 
Punjab? 

SHRI GIAN CHAND TOTU; Yes; it was 
in Punjab. Somehow, Sir, we have created a 
system in which, a young IAS officer, when 
he comes, is full of ambitions and he wants to 
do something for the country. But, just after 
two Or three years, he gets so much frustrated 
that he becomes a part of that machinery and 
he loses the habit of applying his mind. And, 
Sir, this Government today is run by the 
clerks and it is the clerks' notes which even a 
Minister dare not remove. Therefore, if this 
Government is to run like this and if the 
Finance Minister is to run his Ministry like 
that, well, then it is something different. But, 
if they want some basic changes, they will 
have to change the present structure of ad-
ministration at the Centre and in the States. 
The adding of Secretaries Joint Secretaries, 
Deputy Secretaries. Under Secretaries, 
Directors, etc. will not d0 and the adding of 
more and more cells and departments and 
dolino out money will not do. Now, there is a 
mad rush among all sections of the society, 
whether they are the Scheduled Castes or the 
Scheduled Tribes or other backward classes, 
for entering Government service. But this will 
not do. Again, Sir, I would like to refer to 
another instance for the benefit of the 
honourable Finance Minister though he is 
very much experienced. A State sometime ago 
employed about 200 Industrial Extension 
Officers and they were provided employment     
in     each     development 

block of that State and they were ai! MSc'sj 
M.Com.s, etc. and they were very bright 
people. I asked them what their output was 
during the last one year and what industry, 
whether cottage industry or small-scale 
industry, they were able to develop there. 
They said; "No, Sir. We did not get any job. 
So, we have come here." Again, five years 
back, the total budget of my development 
block was seventy-five thousand rupees out of 
which sixty-five thousand rupees was the cost 
of administration! There were Gram Sevikas 
for teaching the ladies in the villages and there 
were Gram Sevaks also. I do not know why 
another primary school could not be added for 
the benefit of the girls instead of having Gram 
Sevikas. Today, the difficulty is that every 
Ministry wants to justify itself by getting more 
and more funds and then there is our Public 
Accounts Committee which asks them why 
the funds have not been spent. Therefore, in 
the last month, in the month of March, fic-
titious bills will be prepared and many items 
will be added and all sorts of purchases will be 
mads in order to finish those allocations. 
Therefore, Sir, before I conclude, I would like 
to say one thing to the honourable Finance 
Minister. Ours is such a poor country and 
there are scarce resources. So, unless he is 
bold enough and unless the Government is 
bold enough t0 change the present habit of 
thinking in terms of money instead of thinking 
in terms of physical targets, it will be very 
difficult. Instead of saying that they have spent 
a few lakhs of rupees on 'he construction of 
roads, they should come and sav that they 
have constructed a two-mile long road. So 
unless they are nvepared to change thr> 
norms, unless thev can change the orient 
structure of the Government, ind un'pss thry 
can stop this duplication, that is, between the 
Planning Commission and the Government of 
India, between the State Governments 
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and the Government of India, between the 
State Government and the Development 
Department, no purpose will be served. 
Whatever money is allocated i'or rural areas 
will go to the urban areas. People from the 
urban areas will be employed as contractors; 
they would get the contracts for making 
buildingsi for supplying plants and machinery 
or for supplying stationery, etc., and that 
money would again go to the urban areas. 
And even in tha urban areas, 10 per cent or 
20 pei cent or 30 per cent of the people still 
blieve i'n sub-human and substandard 
conditions. 

Sir, with these words, I would again 
request the Finance Minister that the present 
norms of expenditure should be changed. 

DR. RAFIQ ZAKARIA (Maha rashtra): 
Mr. Vice-Chairman, Sir, 1 am one of the 
victims of Janata victory—victim not in the 
sense that I lost an election but victim in the 
sense that I was one of the Ministers in charge 
of (he Marathwada region where we lost 9 
seats out of 10. And as a result of it, on moral 
grounds. I resigned my Ministership, because 
I felt that the people wanted a change and 
perhaps the registration of their protest had to 
be taken note of. How ever, after 14 months 
of Janata rule, I am not sure whether the 
people themselves are not. sorry for what they 
did. I hold no brief for the emergency. I think 
it was wrong. It was wrong in the sense that 
no Gov ernment has the right to deny the 
people their civil liberties or their 
fundamental rights. But apart from that, when 
an attack is made this Government should 
really thank Mrs. Gandhi for their birth. Even 
for their birth they are not responsible. It is 
Mrs. Gandhi who gave birth to the Janata 
Party. 

SHRI  PILOO  MODY;  And  Sanjay, too. 
Think about what you have said 

DR. RAFIQ    ZAKARIA.-     I    have 
thought   about   what   you   have   said 

Mine is not a perverted mind. There fore, I 
am only thinking in political terms, and not in 
physical terms as Mr. Piloo Mody would like 
to do. But what I would like to emphasise is 
that the emergency brought about this 
situation and for bringing about this situation 
as Mr. Mody rightly said, it was the caucus 
round >ur leadership which was responsible. 
But what do we find today? Tuday we find a 
circus round the Janata leadership, which is 
as dangerous because while the caucus gave 
wrong directions, the circus round the Janata 
Party is giving either no directions or 
contradictory directions, with the result that 
there is nothing but confusion worse 
cotjfounded and, therefore, I wonder  .   .   . 

SHRI YOGENDRA MAKWANA 
(Gujarat): They are providing entertainment 
to the people. 

DR. RAFIQ ZAKARIA: I am coming to 
that also. I was wondering whether we should 
consider ourselves as the sinners because of 
certain lapses on our part. Are we really the 
sinners? There is an Urdu couplet- 

 
'Amongst   sinners  we     know   we are 
included, 

But   for  what  sins,   we     do  not 
know. 

Punishments we suffer, 
But for what, God alone knows.' 

Lr it is merely because of the emergency, 
then take away the political aspect of the 
emergency and lock carefully at the economic 
aspect of it. There is a lot which you can learn 
from it. Mr. Piloo Mody yesterday said that 
he had not read the 20-point programme.    I    
beseech him to 
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do so and I challenge him that if he has the 
welfare of the common people at heart, he 
will have no objection to any of the 20-point 
programmes. I know the 20-poiat programme 
because I was the Revenue Minister and I had 
the privilege cf implementing it. What is the 
20-point programme? You are talking of 
giving land to the landless. ¥ou are talking of 
house sites. 

SHRI PILOO MODY:  Nothing new. 

DR. RAFIQ ZAKARIA; You are talking of 
houses for the nomel^bs. This is the 20 point 
programme. You are talking of moratorium on 
rural indebtedness. These were the 20-point 
programmes. Just because a certain economic 
programme was enunciated during the 
emergency, it is not correct on our part to 
criticise it especially if we believe in a so-
cialist society which I know Mr. Piloo Mody 
does not. (Interruptions) The way Mr. Mody 
made his speech, he cannot like to call himself 
a so-cia'ist. But at heart he is a socialist. He 
may wear the CIA badge, bul a hen it comes 
to the interests of the common people, Mr. 
Piloo Mody is one with us. Therefore I do not 
doubt his sincerity as far as the common weal 
is concerned. When Mr. Piloo Mody talks of 
'your thirty years, your thirty years' he 
goregets..as somebody who interrupted him 
told him—that during those 30 years, for 22 
years your Prime Minister was one of the top 
policy makers of the set-up. In the beginning, 
for ten to fifteen years, if i am not wrong, your 
Finance Minister was one of the important 
civil servants who directed and guided the 
policies of the Government. The sins are 
supposed to be committed by those who have 
had nothing t0 do with those policies and 
those who were the creators of those sins, are 
sitting on the Treasury Benches and they are 
saying today, "those thirty years, those thirty 
years.' So stop talking of those thirfy years    
and    start    doing 

some work and stop this kind of witch-hunt. 
Unaer the euphoria of the Janata victory, the 
Janata leadership got so power-drunk that they 
began thinking they have the solution to all 
the problems. Like Mahmood of Ga::ni, they 
started demolishing every good idol. The 
danger is that in this destruction and in this 
process of demolition, you are destroying the 
whole system, loday the danger is to our 
system. There is no parallel in the history of 
the world where a party which came to power 
with such mass euphoria under such electoral 
enthusiasm has lost its credibility within such 
a short time. It is no use your shouting us 
down here. It is no use your telling us that we 
have got the brute majority. I am not talking 
of this Hou^e but of the Lower House. But 
rapidly, not gradually, you are losing the 
popular sanction and no Government will be 
able to function if it loses the popular 
sanction. Thereto^ read the writing on the 
wall. You are losing ground because you have 
no ei'onomic direction. You are losing ground 
because as I said, you have created g circus 
around you which does not know what it 
wants. Therefore, unless you give the correct 
direction, you cannot do anything. They say 
that we neglected agriculture during the 30 
years. But when you inherited this 
Government from us, you got godowns full of 
food-grains. You say we neglected agriculture 
and, still, you are in a position today to build 
on what was creates by us. It is blasphemy to 
say that Nehru had not the vision that India is 
an agricultural country and, therefore, no 
economic planning could be successful 
because the agriculture foundation was not 
properly laid. What is the blame that is laid at 
his door? It is that he wanted to go in for big 
industries. Why should we not go :n for big 
industries? We are a big country. We have to 
think big, we have to plan big. Look at the 
Soviet Union. Look at what Lenin did. Look 
at China. Small, petty little people arguing like 
small traders.    Are we provision    
storewallas? 
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We are a mighty country. We are a big 
country with natural resources which can 
make us a world power. And we have to move 
in that direction. What kind of an approach is 
this? Go to -the villages, go to char-kha, don't 
think of these giant steel works, don't think of 
this and that? You remerber what Nehru said. 
He said that these hydro-electric dams, these 
irrigation dams are the temples of modern 
India. But what had happened? Unfortunately, 
I think, the Government has now come into 
the hands of people who do not know what to 
do, who do not know what they have, who do 
not know what to do with what they have. 
Simply because we committed a wrong, we 
committed a blunder in putting these people in 
jail, they feel, they, have acquired all the 
qualities of leadership and therefore, the right 
to govern as they like and in the manner they 
want. Sir, I am reminded again of a Hindi 
couplet: 

 
Simply because one took 14 years of banvas, 
one cannot become Ram. This qualification 
alone is not enough. What is required is to 
apply your mind to the economic directions 
that have to be given. And have you applied 
your mind? Sir, I have read Mr. Charan 
Singh's book. Is this the same approach as 
that of Mr. George Fernandes? Sometimes the 
National Executive of the Janata Party comes 
out with a declaration which gladdens your 
heart, for instance of dismantling the big 
houses. I told you in my speech last time how 
they are dismantling the big houses. The same 
kind of declaration we had made, the same 
kind of monopoly commissions we had 
created. But nothing happens. They have 
created some other commissions. I would like 
to know from the Finance Minister as to how 
much amount is being spent on these various 
commissions. And I would like to ask Mr. 
Piloo Mody. 308 RS—8. 

Out of these mountaivis 0f commissions 
what are you going to produce? Not even a 
mouse. You have wasted 14 valuable months. 
You have diverted the attention of the people 
from their basic problems and I may tell you 
that nothing will come out of the 
commissions because today the popular 
resentment against you is rising in such a way 
that even if you have a just cause, people will 
not be with you. And in a democracy nobody 
can punish even the guilty if the popular 
sanction is lacking. And this has happened 
because of lack of economic direction. The 
only credit that the Janata Party is taking is 
that they have restored democracy to India. 
Janata Party did not restore democracy to 
India. It is the people of India who by their 
electoral verdict restored democracy to India. 
You are only trying to give a legal shape, a 
constitutional form to what was done by 
them. What is your achievement otherwise? 
And what is happening as far as your 
leadership is concerned? I do not want to go 
into that but when I am making a reference to 
it, I am doing so because I am frightened 
because you have created a vacuum I do not 
know how it will be filled. If as a result of 
your internecine quarrels there is a collapse of 
administration, what will happen? And that is 
the danger. Why are these riots there? You 
are lacking in direction. You have reduced the 
Prime Minister of this country to a mere 
captain of a team; nay a chairman and you 
have reduced the Government of this country 
to a board of directors where everybody 
thinks that he can do what he wants. You are 
dealing with the destinie and the lives of more 
than 650 million people of this country. Is this 
the way. you want to run this country? And, 
what has happened? Put your hand on your 
heart and then let Mr. Piloo Mody say 
whether in 30 years we did nothing, you did 
not do that thing. It does not sound true 
because if you look at your board of directors, 
you will see that more than 50 per cent are 
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our  old  directors,   who    are    sitting there.   
And,  therefore,  how can you say that if there 
was anything wrong there,    we    were    the    
creators     of that   wrong?     They   were   
holding the   most   important   positions.   
Shri Surendra       Mohan    said:       let    us 
make    a    concerted    effort.   Let    us forget 
all these things.   Let us come together.  Let    
us have    a     national understanding,   a  
national    coalition. Perhaps he   did   not   
spell   it   out   as a national coalition but that's 
what he ment.   Why   should  we     bring 
your chestnuts out of the fire?    First put your 
house in order.   First realise the gravity  of the  
situation.   First    stop putting all the blame on 
us for these so-called 30 years.    You were 
shouting hoarse, and saying that we   did 
nothing   in  these 30  years,   in  these 30   
years?    At  your  invitation,   your great    
favourite,    President    Carter, came to India, 
an3 what did he say? He    said:    'I    must    
applaud you for the tremendous    
achievements,  your tremendous 
achievements, in the last 30 years, that made 
India as one   of the seven most industrialised 
nations of the world."    A certificate from    a 
quarter, which, I am sure, Mr, Piloo Mody,  
will not doubt,   The question is that as  a  
result of what we had inherited from the 
British, something had to be built.   But you 
are    now trying to put all the blame on us and 
say that in these 30 years nothing was done.   
As I said, look at    your    Industrial  Policy  
statement.   Is  it  any diffevent  from our 
industrial policy? A little bit of emphasis here 
and    a little bit of emphasis there.   What is 
your agricultural    policy?   Mr. Piloo Mody 
said that from 38 per cent you have gone now 
to 42 per cent. (Inierrwptiojis) 

SHRI PILOO MODY: From 20 per cent to 
42 per cent. 

DR. RAFIQ ZAKARIA: That is wrong. 
What has happened is nothing but a jugglery 
of figures. What has happened is that .   .   . 

SHRi PATITPABATN PRADHAN 
(Orissa):    Jugglery of projects. 

DR. RAFIQ ZAKARIA:    What has happened 
is that the allocations which were separately 
separately shown for rural development, such 
as minor irrigation, soil conservation,    etc.    
one clubbed together now.   What I would like 
to know from the Janata Party is whether   
they   have   worked   out any definition.    
What do they mean by  rural  development?    
Which    are the sectors that fall under rural 
development, and has that demarcation been 
made by the Planning Commission?   It has 
not been made. Therefore why    are you    
throwing   these figures at us?   You must 
realise that this  game  OI  figures  can  be  
played both  ways.   But,  who  is" interested? 
If you have really made an allocation and if 
really there is an improvement which will 
bring greater satisfaction to the people, then I 
would like    to know why this mounting 
resentment of the people, why these signs of 
dissatisfaction among the poor.   And, let me 
tell you, today the most dissatisfied  people  
who brought    you    into power are the 
minorities and the Hari-jans.   You have* 
"broken their hearts. You have betrayed their 
trust. Talking of minorities, I will tell you 
what the Muslims are feeling.   I know wrTat 
their feelings were on the eve of the last Lok 
Sabha elections.   I know how enthusiastic 
they   were    about    you. They had rebuked 
me    and persons like me in  the Congress and  
abused us and today they are the most frus-
trated and disappointed lot.    What is your 
attitude towards    their cultural problems, 
towards their language problems.   You have 
made a solemn commitment   about  the   
Aligarh   Muslim University and you have 
again gone back on "your word.     What about 
the Harijans?   Quotas    and      reservation 
were there before also.   But you are creating  
caste    riots  now.      It    has never happened  
in India before.    Is this the new" India that 
you want to build?    Is  this  what "you are 
trying to create on the destruction of all that 
we did for 30 years?    And if that is what you 
are going to create, then let me fell you that 
the danger of a collapse of administration is    
far more 
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imminent than even anyone imagines. And 
that is the great danger. We would not like 
the "Janata Government to collapse. For 
God's sake, put your house in order and do 
some work, because if you collapse, there 
will be no national alternative left also. There 
is a vacuum and if you are not conscious of it, 
if your top leadership is still not aware of all 
the dangers that lie ahead, then the saddest 
day will be when that the Janata Party was 
brought to power. And, therefore, I began by 
saying as an act of 'praischit'—so to say . . . 

SHRI PILOO MODY:  Penance. 

DR. RAFIQ ZAKARIA: Yes, penance, that 
I tendered my resignation. But today I feel 
that the penance was done perhaps in haste, 
for there is something wrong somewhere and, 
therefore, I would appeal to the Finance 
Minister f he has a wealth of administrative 
experience behind him— let him not be very 
much bothered about the various pulls and 
pressures that are going on in India. The 
whole composition of the Janata Party is such 
that these pulls and pressures are bound to be 
there but these pulls and pressures are nothing 
ultimately as compared to the pulls and 
pressures of the masses. He must have his eye 
oti those pulls and pressures and plan 
something concrete so that something good 
will come 0ut of it. I would appeal t0 friends 
like Mr. Piloo Mody to stop talking all the 
time of these 30 years, 30 years, because that 
is diverting you from the right course, that is 
diverting you from what the people want and 
that is diverting you from chalking out proper 
plans  .   .   . 

AN HONOURABLE MEMBER; And let 
him try to know the 20-point programme. 

DR. RAFIQ ZAKARIA: And, therefore, 
my respectful submission to the Finance 
Minister is that something is terribly wrong 
with our whole economic development.    
Then my    friend, 

Prof. Ranga said, every thing is happening 
for the urban areas and nothing is happening 
for the rural areas. A study was made by 
Gokhale Institute Of Economics in Poona and 
it was found that'in the last 10 to 15 years, the 
urban poor has become poorer than the rural 
poor, because when you are thinking of the 
rural and the urban areas, you have to think 
of the rural poor and the urban poor .   .   . 

SHRI PILOO MODY; You are confusing 
the issue. 

DR. RAFIQ ZAKARIA;   I am not 
confusing. What I am saying is that as far as 
the poor is concerned, whether the poor is in 
the urban areas or in the rural areas, his 
problem should be treated as of equal impor-
tance. His problem should not be neglected. 
Yes, what you have to do with people like 
Mr. Piloo Mody either in the urban or the 
rural areas, by all means do it, dismantle 
people like him in the urban areas with 
greater vengea'nce than in the rural areas. But 
as far as the poor is concerned, let us make 
no distinction, because if that happens, then 
you will create  another war .   .   . 

SHRl BHUPESH GUPTA (West Bengal): 
Sir, Mr. Piloo Mody is an area by himself. 

DR. RAFIQ ZAKARIA: .. between the 
rural and the urban areas. Thank you, Sir. 
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THE VICE-CHAIRMAN: (SHRI U. K. 

LAKSHMANA GOWDA): Mr. Sourendra 
Bbattacharjee. There is hardly five-minutes 
time left for your group. You can take 10 
minutes and finish, 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Only five 
minutes. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA):    Five 
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minutes is the allotted time.   You can take 
10 minutes and finish. 

PROF. SOURENDRA BHATTA-
CHARJEE: Thank you, Mr. Vice-Chairman. 
Actually, the Bill which is before the House 
is one which covers the entire gamut of 
governmental activity, or, one may say, the 
public activities as well as it is an occasion to 
examine the different aspects of -the 
Government policy in different fields. The 
task is very wide. It is an opportunity and at 
the same time a tem-tation to try to dilate on 
the various aspects of the Government policy 
over which one may have reservations, but, 
naturally, there is the constraint of time. 

The question that comes up in regard to the 
first full-fledged Budget of the new 
Government is whether any new approach 
has been made by this Government which is 
about 14 month old—whether there has been 
a break from the past Dr. Jakatia made a very 
fervent appeal not to talk of the preceding 30 
years. But I do not know how a reference to 
the preceding 30 years can be avoided. The 
Budget that has been presented by the Gov-
ernment is naturally presented in the 
background of the economic edifice created 
over these 30 years. I know that a complete 
break from the past is not possible to be 
reflected in the Budget presented by the 
Finance Minister once the Government ac-
cepts the essential framework which worked 
for so many years—the essential capitalistic 
framework which has been in vogue in this 
country. 

[The Vice-Chairman (Shri Syed Nizam-ud-
din) in the Chair] 

If the new Government had taken up courage 
in both hands and decided to make a break 
from the past in the sense that it would have 
presented a blueprint for an economic social 
structure which would be primarily different, 
we might have been presented with a 
different picture. But that is not the case.   It 
is essentially 

a Budget framed within the capitalistic 
framework. In the Budget is reflected the 
question of priority in the rural sector. The 
allocation for the rural sector has been 
increased. But, who will benefit by that 
allocation? In this House, there is constant 
harping on the downtrodden, the neglected 
sections of the people, the weaker sections of 
the people, the Harijans etc. But, will it be 
honest to suggest that the allocation for the 
rural sector will benefit those down-trodden 
people, those who are exploited? Forty-two 
per cent allocation for the rural sector will 
actually benefit the agricultural rich and not 
the agricultural poor. In the paper which is the 
monthly organ of my party, RSP, a comment 
has been made "where apparently a greater 
accent has been given on agriculture, 
irrigation, roads, village industries etc But in 
the existing set-up of the rural economic 
structure, the major benefits of the increased 
outlay would go more to the rural rich and the 
kulak elements than to the landless workers 
and poor peasants." But this is given in paper 
which is committed to the ideal of Marxism 
which is perhaps an anathema to many. But 
the observation has stated that "it is only 14.6 
per cent manner. The essential point is the 
same by one who at least does not claim 
himself to be a Marxist—Dr. V. K. R. V. Rao. 
That is his point too, in a way. In an article in 
Yojana he has stated that "it is only 14,6 per 
cent of the peasants who have obtained the 
maximum gains from the new ideology by 
virtue of their owning and/or leasing about 61 
per cent of the total area. Hence, whether it in 
the industrial field or in the agricultural field, 
whether it is in the urban field or in the rural 
field, it is the rich who will benefit and the 
greater allocation will go to them." That is one 
aspect of it. 

In the industrial sector, we hear of much 
restriction being Imposed on the multi-
nationals, the big industrial houses.    But 
what is the figure ac- 
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[Shri Surendra Bbattacharjee] 
tually? The figure is that the multinationals 
have increased their profits over the years. A 
particular company increased its profit from 
113 per cent in 1975 to 320 per cent in 1977. 
Another company made profit of the same 
order. Side by side, they are diversifying their 
production beyond the limits sanctioned by 
the Government. They are going in for over-
production, there is no restriction on their 
expansion beyond the authorised limits. What 
has happened in the case of the big monopoly 
houses in our country? It is accepted on all 
hands that there are 73 families, 73 big 
industrial houses, which are in the main 
control of the economy, and what is the actual 
position in this regard? Their assets have gone 
on increasing. Their assets in 1972 were of 
the order Rs. 4,223 crores, which in 1975 
increased to Rs. 6,204 crores. There have 
been further increases, as would be revealed 
by the latest figures. Now nothing has been 
done to reverse this trend. Unless the 
concentration of wealth in the hands of the 
rich can be prevented with a change in the 
direction of the economy it will not be 
possible to solve the basic problem of poverty 
and the problem of violence as has discussed 
again and again in both the Houses and in the 
country at large. We have to tackle the basic 
problem of the economic and social violence 
that is inherent in the exploitative social 
system. Unless we do that, we would not be 
able to tackle the problem of sporadic-
violence. The violence is another aspect of it. 
What do the instances prove? Wherever there 
are the exploited, the working class, the pea-
sants, there are raising movements, and the 
arms of the law, the coercive machinery, 
come forward and act in a trigger happy 
manner. That is what has happened in 
Pantnagar, that is what has happened at 
Bailadilla, that is what has happened a* 
Kanpur and that is what has happened in the 
lastest example of Agra.      Unless     we     
are     prepared 

to stop the exploitative system to put an end 
to the basic violence it would not be possible 
on our part to tackle the problem of violence 
however much we may hold all-party 
meetings and however much we may express 
our best intentions to have a national 
concensus on these points. So, the moot point 
is whether a basic departure from the 
exploitative economic policy that has been 
pursued so long would be made or not. Now, 
the answer has been negative, to the contrary. 
That is what has been reflected in the Budget, 
the full-scale Budget, presented by the Janata 
Government, 

(Time bell rings) 

There are certain aspects which I would 
like to point out in a matter of a minute or 
two. Unless the interests of the workers and 
the interests of the peasants are protected—
today there is a news item that a proposal, it 
is understood; has been endorsed in the 
Cabinet that the workers' right to strike and to 
collective bargaining through agitation 
should be taken away and that side by side 
there should be no question of declaring 
closer and illegal lock-out—and if these 
things go on, then what happened to the 
earlier regime may be repeated. 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN); Please conclude now. 

PROF. SOURENDRA BHATTA 
CHARJEE: Comrade Surendra 
Mohan made a fevent appeal to all 
to sit together to find a way out of this 
morass. If that is to be done, it is 
necessary first that the basic approach 
has to be to determined whether what 
has been done during the last 30 years 
should be repeated or whether we 
should try to bring about a change in 
the social and ec°nomic system. That 
is the issue which is before the nation 
which is at stake. With these general 
observations, thank you. 
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THE VICE-CHAIRMAN (SHRI 

SYED NIZAM-UD-DIN): Please con-
clude now. I will have to call the next 
speaker. 

 



  249 Appropriation [ 3 MAY 1978 ] (No. 3)  Bill, 1978 250 
 

 
You can speak on another occasion. 

You can speak on the Finance Bill 
tomorrow. The Minister has to reply 
now. 
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THE MINISTER OF FINANCE (SHRI H. 
M. PATEL); Sir, I am indeed grateful to the 
hon. Members who have participated in the 
discussion on the Appropriation    Bill.    The 

 
discussion and the comments have ranged 
over a very wide "eld and * have listened to 
whatever has been said with very great 
attention and I shall attempt to reply to some 
of the points, at least, the more important 
points that were made in the course of the 
discussio'n. 

Shri Dinesh Goswami said that at present 
we are witnessing a spiralling inflation. I do 
not know from where Shri Dinesh Goswami 
got his facts. But it is quite obvious that he has 
chosen to ignore the facts. En the case of 
wholesale price index—and this is something 
which, i thinks all of us must recognise—there 
are certain ways by which we judge these 
things, and these are indices, the wholesale 
price i'ndex anj the consumer price index. 
What goes into the making of these indices or 
the principles on which these indices are 
prepared were settled long ago and were not 
settled by this Government. A'nd, if you look 
at them, then you will see that the wholesale 
price index, at the time when we presenter the 
Budget, covering one year of the Janata rule, 
was exactly the same as when we assumed 
office. Does this not show that there has been 
n0 inflation at all? This has been recognised 
everywhere all over the worlfj as a remarkable 
achievement. The hon. Members will also 
appreciate that even after the presentation of 
Che Budget the wholesale price index has 
remained remarkably stable. The consumer 
price index remained steady at 3.30 points for 
October, November and December 1977. It 
fell to 325 points in January 1978 and further 
fell to 320 points in February 1978. All this 
surely indicates that the alarmist reports of 
price increases only represent stray instances 
resulting from local maldistribution or sudden 
unexpected short-term demands for some 
consumer items. What is important is the 
general trend of price level in our country and 
that has been, as I have said, remarkably 
stable. 
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Shri Surendra Mohanty referred to the 
accumulation of foreign exchange reserves 
and has asked the Government to spell out 
how these reserves would be utilised. The 
utilisation of foreign exchange reserves is not 
a matter of simple solution or any neat device. 
It involves certain basic changes i'n regard to 
our import policies as also stimulation of 
investment in our economy and we haVe 
attempted both these. The House is aware that 
the Government has taken very far reaching 
steps to liberalise imports and these steps have 
been widely welcomed in the country, m my 
Budget proposals I have also made substantial 
reduction in customs duty for this very 
purpose. The foreign exchange reserves, 
however, can be used only if investment goes 
on at a sustained and accelerated pace, both in 
the public sector and in the private sector. It 
has been my attempt to achieve precisely this 
through my Budget. I have proposed a P^n 
which involves major investments a'nd I have 
also sought to create conditions which would 
stimulate investment in the private sector. I 
would, however, like to utter a word of 
caution. There has been a good deal of 
criticism that foreign exchange reserves have 
accumulated ~a'nd the Government is not 
utilislfig them, T need not remind the hon. 
Members of the manner in which the sterling 
balances were liquidated in the years after 
Independence. For the first time now we have 
been able to accumulate a respectable foreign 
exchange reserve, which represents the value 
of eight to nine months of imports. We should 
not be under any delusion that these balances 
are enormous. They are just about reasonable 
and provide a cover, an insurance cover, 
against any untoward contingency that may 
arise in future. It is the Government's 
intention to utilise this reserve in a planned 
and purposeful way to modernise 0ur eco-
nomy a'nd to impar't a powerful thrust to all-
round economic growth. I may say that it is 
because we have these foreign exchange 
reserves that we can 

think in terms of sustaining a deficit Budget of 
the magnitude that we have ' ventured to face. 

Shri Shrikant Verma has accused me of 
frittering away the gold reserves °f the 
country like an unworthy son. Perhaps the 
hon. Member has not appreciated the 
considerations of policy which has led the 
Government to embark on sale of gold from 
Government held stocks. The sale of gold is 
only one element in a package of measures 
designed to curb smuggling of gold. While 
we shall pursue other measures effectively 
against smugglers and foreign-exchange rec-
keteers, we should also render it in creasingly 
unprofitable for them to try and smuggle gold 
into the country, I must reiterate that the 
Government's intention in commencing gold 
sales is primarily to fight and to end the evil 
of gold smuggling. I am confident that 
through judicious programme of sales of 
go'd, we shall succeed in checking the evil of 
gold smuggling. As you know, the first sale 
of gold will take place in India today when 
the tenders will be opened. I would request 
Shri Shrikant Verma to suspend his judgment 
till the results of our policy become visible. 

SHRI SHRIKANT VERMA (Madhya 
Pradash): That will be over. I d0 not 
understand your point. 

SHRI H. M. PATEL: 1 am sorry if you do 
not understand, it is my misfortune that I 
have not been able to clarify. 

SHRI SHRIKANT VERMA: With all my 
journalistic experience of covering so many 
Finance Ministers for so many years. I do not 
understand your predictions that the country 
will become stronger and that the smuggling 
will be stopped. 
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SHRl H. M. PATEL; Has anybody ever 
proceeded to form a Budget by giving a 
guarantee? Budget is the formulation of 
policies, which policies proceed with certain 
assumptions and assuming further that if 
these assumptions work out, this will be the 
consequence. This is how 0UT Budget is 
formed and this precisely means that I have 
proceeded on certain assumptions, which, to 
my mind, will work out. If they do not work 
0ut, you will be right an<j I will be wrong. 
But if they do work out, I hope you will 
certainly accept that my position was right. 

Shri Piloo Mody has rightly referred to the 
"Serious distortions brought about in our 
economy and the accent on industrialisation 
in our plans and centralisation of decision-
making powers. I entirely agree with him that 
the plan priorities need to be reoriented in 
favour o1 agriculture and rural development. 
Such reorientation would be facilitated if 
simultaneously we take steps to devolve 
suitable powers with matching resources on 
organisations at levels close to the people. 
The most competent administrative and 
technical personnel should be induced to take 
up the exciting tasks of rural development 
and the tendency for all talents to gravitate 
towards the Central and state capitals has to 
be curbed. At the same time, I would like t0 
add that the Central Government would also 
need competent men to advise them on 
making policies, enabling it to provide direc-
tions and guidance to the State Governments 
and other field agencies. We need competent 
personnel for the discharge of both staff and 
line functions. Nothing is gained by under-
estimating the significance of either of these 
functions. I might also clarify here that when 
we say that we are turning towards 
agriculture, it does not mean that we are 
neglecting i'ndustry. In fact, for the 
development of agriculture, a number 0f 
large-scale industries are also necessary.    
Just as   the 

emphasis on small-scale and cottage 
industries does not mean that we will have 
nothing to do with large-scale industries. 
How do you produce fertilisers? Fertilisers 
have to be produced in large organised 
industries. How do you produce power? 
Power generation requires large units, and so 
on. Take the case of cement and steel. These 
have to be in the large-scale set-up. 

Some hon. Members have referred to the 
problem of regional disparities in 
development and have pleaded for effective 
steps to correct these disparities. Government 
are fully conscious of the problems posed by 
the uneven economic development of the 
different regions in the country and the need 
to evolve policies and programmes that 
would, over a period, mitigate these 
disparities. I hope it is realised that these 
disparities "were not created in the last 
fourteen months. They were there. They have 
developed over the years since Independence 
or even before and our aim should be to 
reduce such disparities to the maximum ex-
tent possible. Here, you can ask 'what steps 
are being taken?' We are taking steps. The 
awards of the successive Finance 
Commissions and the formula for distribution 
of Central assistance amongst the States for 
Plans have kept in view the need to achieve 
an even development and the need to extend a 
measure of special help to the villages and to 
the regions which are economically 
backward. The needs of States like Assam 
and other States in the North-Eastern Region, 
Jammu and Kashmir, Himachal Pradesh and 
Sikkim, are" treated as a first charge on the 
resources available for distribution amongst 
the States for their Plans a'nd the balance 
alone is distributed amongst the other States 
according t0 the Gadgil formula. A lumpsum 
allocation has also been made for schemes to 
bP implemented under the North-Eastern 
Regional council. The outlay for schemes 
under the North-Eastern Region which was 
only Rs. 10 
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crores in 1974-75 has been stepped up to Rs. 
35.85 crores in 1978-79. Keeping in view the 
need for industrialisation of the North-Eastern 
Region, we have provided funds for a 'number 
0f projects like the Nowgong paper project, 
the Cachar paper project and the Bon-gaigaon 
refinery and petro-chemical project. At the 
same time, I am fully aware that the regional 
imbalances which are the result of decades of 
neglect cannot be redressed within a period of 
one or two plans. It is our firm conviction that 
our democratic way 0f life can be sustained 
only by ensuring that the benefits of economic 
development accrue to all parts of the country. 
In the new Plan, we are laying stress on the 
development of agriculture, village and small-
scale industries, subsidiary occupations and 
allied services. We are confident that the 
backward States will be the principal 
beneficiaries of this new emphasis on 
agriculture and rural development. 

One hon. Member mentioned that this 
emphasis on agriculture has always been there 
and that there is nothing new in this. When a 
reference was made that a greater allocation is 
being made to agriculture, it was questioned. 
To my mind, there is no need to question this. 
We are making larger allocations and there, 
undoubtedly, are problems which were neg-
lected before. Why do We have the drinking 
water problem? Why is it that we have this 
problem? Why is it that, today, thousands of 
villages have no approach roads and during 
monsoon, for months, they are cut off from 
the market centres. These are signs, clear 
signs, 0f neglect which have to be repaired. It 
will take time, because, within our resources, 
we will proceed to see that these problems are 
tackle^ as speedily as possible. 

One of the hon. Members, Shri Shrikant 
Verma, referred to the recent decision of the 
Government to increase the price of milk 
supplied by the Delhi Milk Scheme. I was 
glad to see that one  hon. Member,    Shri 

Totu, said that he was surprised that there 
should be so much protest at this step and that 
there is no justification for subsidising Delhi, 
at the expense of the rest of the country. What 
is the justification for the Delhi citizens 
receiving milk at a price which is lower than 
any other metropolitan city? Even this increase 
which has been made would only mean that it 
would come in line with the price in Madras 
which was the lowest before. But the price is 
still lower than the price in the other metro-
politan cities. 1 think this is something which 
should be realised and this is precisely the 
point referred to by Shri Totu. Delhi was being 
subsidised in the matter 0f milk. The loss for 
the current year is estimated at over Rs. 8 
crores. Similarly, Delhi's road transport is 
again another item in which subsidy is being 
given. Losses were being incurred year after 
year; between Rs. 8 and    Rs.  10      crores. 

Where is the justification for 6 P.M.    it?   Why 
can't the tariff rates be    brought  in line with 
the rest of the country?   This is the way in   
which  one  should   work,  not     to subsidise.    
Efficiency;     by     all  means bring     in     
efficiency, management efficinecy 
administration     efficiency and    see    to it    
that    there    is    no need for subsidy.    There 
is no wrrant whatsover    for it.      Speaking        
as Finance Minister of a Central Government, 
I do maintain that such subsidisation is 
unwarranted and what   is more,  when  these  
questions  are  put what is forgotten is that the     
urban consumers of milk want to have milk at 
a lower price than what the rural area producer 
can afford. If the rural area    producer    is to    
have    a    reasonable price, a price which 
enables, him  to increase  the production      of 
milk, then he must be given a proper price. 
There is no warrant whatsoever for the urban 
consumer insisting upon having his milk at 
lower price, which can only be managed if the 
rural ,     producer, of milk, one who is really 
concerned with it or who pays for it, 
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[Shri H. M. Patel]. 
gets the reasonable price. I think that is 
something which all hon. Members will 
readily concede. 

One hon. Member Shri Dineph Goswami, 
complained that not enough was being done 
by the Agricultural Refinance and 
Development Corporation in the north-eastern 
region. In terms of figures which he showed 
as well as the figures which I have, I agree 
that it is, of course, true that the share of the 
north-eastern region in the total disbursement 
of the assistance by the ARDC is pretty small. 
But I was surprised that Shri Dinesh Goswami 
should have complained of this because the 
ARDC was not established during these 14 
months. We are, however, endeavouring to 
raise the activities of the financial institutions 
and the banks in the relatively less backward 
regions of the country. I have myself gone to 
the north-eastern region a lew months ago and 
impressed upon the banks operating in that 
region to do the maximum possible for the 
benefit of the people there. The State Go-
vernments also have to provide the necessary 
help in formulating schemes which may be 
flna'nced by the bank and the co-operatives 
and for which money can be eventually found 
from the ARDC. Schemes have to come 
forward. Schemes have to be formulated. I 
wish to assure the hon. Members that the 
concern which hon. Shri Goswami has 
expressed is also our own concern and that we 
shall be taking effective measures to remove 
the regional imbalances and also to see that 
the banks and financial institutions provide 
services to the remotest part of the country. 
We have laid down specific targets for the 
banks. Some of these are already close to 
achievement. For instance, our target is that 
no community development block should 
remain unbanked by June 1978. At the end of 
December, 1976 there were 700 unbanked 
blocks. In the course of 1977 new branches 
were opened in these unbanked blocks and the 
number of unbanked blocks was brought 
down to  300.    Nearly    two- 

thirds of the new branches opened during 
1977 were in rural areas. Altogether 3348 new 
branches were opened in 1977. Of these, 2261 
were in rural areas. Again, during 1977 and 
the first two months of the current year credit 
plans have been prepared for 200 additional 
districts, bringing the total number of districts 
for which such credit plans have been 
prepared to 375. There are only four districts 
in the lead bank scheme for which credit plans 
have not been completed as on the 1st April, 
1978. The banks have been giving advances to 
the neglected sectors and thus Cor these have 
reached the figure of 27 per cent of the total 
advances. This is, of course, not adequate, but 
we have moved considerably forward in this 
direction and we have asked the banks to step 
up their efforts-" still further in this direction. 

I think the hon. Member, Shri Sahu said 
that the levy on electricity will adversely 
affect industries like aluminium. In reply to 
the debate in the Lok Sabha on the Finance 
Bill, I had stated that I recognised the need for 
considering the cases of industries such as 
aluminium in which electricity forms a large 
part of the actual cost of production and the 
desirability of affording some relief so as to 
maintain the availability of essential products 
at reasonable prices and I said then that the 
question would be gone into at the earliest in 
consultation with the concerned Ministries in 
so far as industries such as aluminium etc. are 
concerned for which electricity is virtually a 
raw material. 

Prof., Ranga and Shri Kadershah referred 
to the credit in the rural sector. I have already 
mentioned certain things. But I may add that 
further instructions have been issued to banks 
to ensure that 60 per cent of the deposits 
mobilised in rural areas should be lent in the 
same areas by 1979. The public sector banks' 
credit to agricultural small industries has risen 
to 27 per cent, as I said, and they have been 
advised to enlarge the flow to 33.1/3 per cent 
by March, 
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1979. The terms of agricultural lending have 
also been improved. Banks have been advised 
to grant direct individual loans upto Ks. 2,500 
to small farmers at a maximum rate of 11 per 
cent. The rate of interest on term loans of not 
less than 3 years, which are given to farmers 
for minor irrigation an<} land development, 
will be at fixed rates and the maximum will 
be 10i per cent. As you know, considerable 
loans are also given at 4 per cent to backward 
and weaker sections in the rural areas. 

Another point to which Shri Era Sezhiyan 
referred, is about the considerable delay in 
framing rules and executive instructions for 
the implementation of amendment to Section 
4 of the Central Excise and Salt Act, 1944. 
There is no doubt at all that he is perfectly 
correct in saying that there has been delay. A 
delay of over two years had taken place by 
the time we came on the scene in framing 
rules under this Section. How this delay has 
occurred is some thing which I am going into. 
This question of delay was raised in the 
Public Accounts  Committee . . . 

SHRI ERA SEZHIYAN: Rs. 18 crores 
loss. 

SHRI H. M. PATEL: Undoubtedly. I am 
saying that this delay has occurred. How it 
has occurred, what led to it—I am going into 
it. It did take place, I am not denying it, and I 
think it is some thing which should not have 
happened. 

Sir, I think I have covered all the important 
points. In conclusion, I would like to 
emphasise that in my Budget for the current 
year . . . 

SHRI N. G. RANGA: What about the self-
employed sector? 

SHRI H. M. PATEL: There are s° many 
questions. I do not think that I can answer all 
of them. 

SHRI  N.   G.   RANGA:   But  that  is the 
most important. 

SHRl H. M. PATEL; I would like to 
emphasise that in my Budget for the current 
year, I have attempted to utilise the favourable 
economic situation in the country to set in 
motion a process of sustained increase in out-
put and employment particularly in the rural 
sector. The programme of Government 
expenditure on investment is the key policy 
instrument that I have sought to use to attain 
this objective. Investment expenditure on 
infrastructure facilities is being stepped up 
steeply so that the bottleneck coming in the 
path of further sustained accelerated growth 
are removed and there is an improvement in 
the general economic climate of the country. I 
am aware that along with the allocations 
organisation and leadership are crucial fort the 
achievement of these objectives. I think a 
point was rightly made that it is not enough 
just to provide money; that money must be 
well spent. I can assure the hon. Member who 
mentioned this that it is also our anxiety and 
we shall certainly do everything that we can to 
see that the larger allocations that have been 
made for new purposes will be well spent and 
not mis-spent and foolishly spent. Continuous 
monitoring is essential to see that the schemes 
are implemented effectively and according to 
the time-schedule. This is what we are 
organising at every stage. The basic task is so 
formidable that we will need the willing 
support, goodwill and co-operation of all sec-
tions of this House and, since they are all 
agreed that rural development is essential and 
vital and should be speeded up, I hope that 
that co.opera-tion will be forthcoming from all 
sections of this House. 

Thank you. 

SHRI GURUDEV GUPTA (Madhya 
Pradesh): Sir, through you, may I ask the hon. 
Minister what his views are about the 
question of the nationalisation of the six 
banks whose depo- 
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[Shri Gurudev Gupta]. 
sits on 31st December, 1977 were more than 
Rs. 100 crores? I had mentioned about it in 
my speech yesterday. Will he be kind enough 
to take the House into confidence and say 
what he thinks about it? 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): Would you like to say 
something? 

SHRI H. M. PATEL: I have no objection to 
answering this particular point, but actually it 
is not a question of my views. We have no 
intention to nationalise the private banks 
whose deposits have exceeded Rs. 50 crores. 
The 50.crore was not necessarily a limit set at 
the time when the banks were nationalised. 
That was, more or less, an ad hoc line drawn 
to say. Well, let us nationalise the banks 
which are the larger banks. And these banks 
which are nationalised continue to dominate 
the entire banking scene. The private banks, 
in spite of the fact that their deposits today 
exceed Rs. 50 crores, a number of them—do 
not hold the field much. Percentagewise, the 
field that they hold of the banking system is 
now less. It is the nationalised banks and the 
State Banks whose share in the banking 
system has gone up—probably over 80 per 
cent of something. (Interruptions) I am not 
prepared to answer all the things. 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD.DIN): The hon. Minister has 
already spoken about all the matters on which 
he wanted to speak.   Now let us go on. 

SHRI L. R. NAIK (Karnataka): It is a very 
important question. (Interruptions) May I ask 
the hon. Minister what  provision  he  has  
made    about 

the advancement of the Scheduled Castes and 
the Scheduled Tribes and other sections who 
are socially and educationally backward? And 
why is it that the Budget fails to make any 
mention about this? 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN); The question 
is: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
services of the financial year 1978.79, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted, 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): We shall now take up 
clause.by-clause consideration of the Bill. 
There are no amendments. 

Clause 2 to 4 and the Schedule were added 
to the Bill, 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRl H. M. PATEL: Sir, I move: 

"That  the Bill  be  returned." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): The House stands 
adjourned till 11 A.M. tomorrow. 

The House then adjourned at 
fifteen minutes past six of the clock 
till eleven of the clock on Thursday, 
the 4th may, 1978. 


